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LEGISLATIVE ASSEMBLY.
Monday, 3rd April, 1939.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

MEMBERS SWORN.

The Honourable Mr. A. G. Clow, C.S.I., C.I.LE. (Member for
Railways and Communications); and

Mr. J. S. Hardman, M.L.A. (Government of India: Nominated
Official).

STARRED QUESTIONS AND ANSWERS.
(e¢) ORAL ANSWERS.

CO-ORDINATION OF LABOUR LEGISLATION THROUGHOUT INDIA.

1457. *Mr. T. S. Avinashilingam Chettiar: Will the Honourable the
T.abour Member state :

(8) whether Government have finished consideration of the matter
of co-ordination of labour legislation throughout India;

(b) if so, whether they have consulted the Provincial Governments
concerned; and

(e) if so, whether they propose introducing legislation in the near
future ?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.
(b) and (¢). Do not arise.

Mr. T. S. Avinashilingam Chettiar: I understood the Honourable
Member to say that Government have under consideration the question of
co-ordination of labour legislation throughout the province. May I know
whether the Government of India are consultmg the Provincial Govern-
ments while they are considering this question ?

The Honourable Sir Muhammad Zafrullah Khan: I have explained
before at what stage the matter is; it has not yet been concluded.

Mr. T. S. Avinashilingam Chettiar: May I know whether Government
have not yet come to the conclusion whether this co-ordination is to be
done or not?

The Honourable Sir Muhammad Zafrullah Khan: If they had come to
the coneclusion that co-ordination could not take place, thev would not
have gone on with the consideration of the matter.

( 3187 ) A
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Prof. N. G. Ranga: May | know whether Government intend to con-
vene a conference between the Central Government and the Labour
Ministers of the provinces in the near future in order to bring about co-
ordination in regard to labour legislation?

The Honourable Sir Muhammad Zafrullah Khan: I am unable to give a
definite answer to that.

Prof. N. G. Ranga: Is the possibility of such co-ordination being consi-
dered?

The Honourable Sir Muhammad Zatrullah Khan: Yes, the possibility is
under consideration; but it is no more than a possibility at present.

ENCOURAGEMENT TO INDIA’S MERCHANT NAvVY.

1458, *Mr. S. Satyamurti: Will the Honourable the Commerce
Member please state:

(a) whether his attention has been drawn to the leading article in
the Hindu of the 10th February, entitled ‘‘Support for
India’s merchant navy’’;

(b) whether, with a view to increasing the naval defence of India,
Government are considering any steps to encourage a
merchant navy controlled and owned by Indians;

(¢) whether the Government of India have any proposals to subsi-
dise an Indian merchant navy; if so, what they are; if not,
why not;

(d) whether he is aware that even in England the Chamber of
Shipping has put forward proposals demanding subsidies
under various heads totailing 8% millions sterling a vear;

(e) whether he is aware that the Government in England have also
been called upon to insist on a greater proportion of timber
exports from Russia being carried in British ships;

(f) whether he is aware that the Government of Great Britain in
other trades also was called upon to make arrangements for
securing the carrying trade to British bottoms by the
securing of every kind of bargaining power available to
them; and

(g) whether the Government of India propose to do anything on
similar lines with regard to Indian shipping?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) The question of encouraging Indian shipping generally is constantly
engaging the attention of the Government of India.

(¢) No, 8ir. The Government of India have not found it possible, for
financial and other reasons, to consider any schemes for the further deve-
lopment of the Indian Mercantile Marine which involve the grant of
subsidies.

(d), (¢) and (f). Government have seen newspaper reports to this
effect.

(g) Government have at present no such proposals.

\
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Mr. S. Satyamurti: With reference to part (c), may I know whether,
apart from financial reasons, what are the other reasons which my Honour-
able friend has in mind when he said that for financial and other reasons
the Government of India have not found it possible to consider any
-scheme?

The Honourable Sir Muhammad Zafrullah Khan: There are many
-complications in the situation, as the Honourable Member is aware.

Mr. S. Satyamurti: Is the existence of vested interests one of the
obstacles in the way of Government taking some steps in this behalf?

The Honourable Sir Muhammad Zafrullah Khan: I do not know
whether the Honourable Member is right in putting it in that way. These
things have been ventilated very often in the House and the various
-considerations that arise are known to the House.

Mr. S. Satyamurti: As regards financial reasons, may 1 know whether
Government have made any rough calculation as toithe extent of financial
help required, and can the Honourable Member give the House some
information as to the extent of financial help required in the initial stages?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

Mr. S. Satyamurti: What are the financial reasons on which Govern-
ment have come to the conclusion that Government can do nothing in this
«direction?

The Honourable Sir Muhammad Zafrullah Khan: The financial reasons
are that Government are not able to spare any amount for this purpose.

Mr. S. Satyamurti: Have Government considered the amount of money
that is exactly required, and can the Government give some reasons whv
thev cannot find that money?

The Honourable Sir Muhammad Zafrullah Khan: Having settled the
exact amount once, if they embark upon this policy, larger and larger
amounts will be required.

Mr. Brojendra Narayan Chaudhury: May I know whether the attitude
of the Government of India will not harm the national industry by com-
petition among Indian owners themselves?

The Honourable Sir Muhammad Zafrullah Khan: 1 have answered
-questions on that point on several occasions already.

+1459*.

PREFERENCE GRANTED TO REMINGTON TYPEWRITERS.

1460. *Mr. Abdul Qaiyum: (a) Will the Honourable Member for
Labour be pleased to state if it is a fact that preference granted to
Remington typewriters in 1931 is now being interpreted as a monopoly
for them by the Controller of Stationery?

+This question was withdrawn by the questioner.

° A2
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(b) Has the Controller of Stationery received definite instructions to
reject requisitions for other typewriters on the approved list, or is he
using his own discretion?

(c) How many Underwood and Royal typewriters were purchased by
the Government of India in the years 1936, 1937 and 1938°?

(d) Are these typewriters still on the approved list?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.

(b) In pursuance of the policy of encouraging a firm which undertakes
even partial manufacture in India as against one which does not, prefer-
ence has been given to Remington typewriters; but the question is being
re-examined.

(c) One Royal typewriter in 1986, one Underwood typewriter in 1987
and nil in 1938.

(d) Yes.

Mr. T. S. Avinashilingam Ohettiar: What is the assembling work that
is done in Calcutta?

The Homourable Sir Mubammad Zafrullah Khan: They do a certain
amount of assembling of parts in their factory.

MANUFACTURE OF TYPEWRITERS IN INDIA.

1461. *Mr. Abdul Qaiyum: (a) Will the Honourable Member for
Labour be pleased to state whether Government have consulted expert
opinion as regards the feasibility of starting a genuine industry for the
manufacture of typewriters in India?

(b) How much capital would be required for this?

The Honourable Sir Muhammad Zafrullah Khan: (a) Government are

advised that it is not possible at present to manufacture all typewriter
parts in India.

(b) T am unable to give an estimate.

Mr. Abdul Qaiyum: Have Government made any enquiry on the sub-
ject, and are they prepared to publish the result of that enquiry?

The Homourable Sir Muhammad Zafrullah Khan: The Iast enquiry
made was after the receipt of the Honourable Member’s question and it is
not necessary to publish the results of the enquiry as the total demand in
India really would not make it a profitable venture to set up all the
machinery that may be necessary to manufacture all the parts in India.

Mr. Abdul Qaiyum: Will the result of this enquiry be supplied to all
Members of this House?

The Honourable Sir Muhammad Zafrullah Khan: T have just supplied
it.

Mr. Manu Subedar: What is the total demand?

The Honourable Sir Muhammad Zafrullah Khan: T cannot give that
without notice.
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Mr. 8. Satyamurti: What is the value of the parts which, according to
the expert advice available to the Government, can be manufactured in
India on an economic scale?

The Honourable Sir Muhammad Zafrullah Khan: I would require
notice.

Mr. M. Ananthasayanam Ayyangar: May 1 know if the Calcutta com-
pany which assembles these parts is a branch of the original company in
America or an independent Indian company?

The Honourable Sir Muhammad Zafrullah Khan: 1 do not know the
technical relationship between the two companies.

USE OF REFRIGERATING VANS,

1462. *Mr. Brojendra Narayan Ohaudhury: With reference to the
statement laid on the table in reply to starred question No. 1140, of the
17th March, 1939, to the effect that ‘‘a further commercial experiment is
under consideration’’, will the Secretary for Education, Health and Lands
please state:

(a) whether the commercial experiinent regarding refrigerated rail
transport will be conducted under the direction of his own
Department or of the Railway Department;

(b) whether the object of the commercial experiment is to find out
whether the thing can be done within reasonable costs;
whether this is the only aspect in which the commercial
experiment differs from the scientific experiment;

(c) whether the volume of tratlic expected will be taken into con-
sideration in making the commercial experiment;

(d) whether his Department has no connection with marketing of
agricultural produce;

(e) whether there is any all-India Association or Board in connec-
tion with marketing of agricultural produce; and

(f) if so, the constitution and functions of the Board and ite rela-
tion with his Department ?

Sir @irja Shankar Bajpai: (a) No decision has yet been reached but
both Departrents will be concerned.

(b) Not entirely: the question of modifying the design and equipment
of the van has also to be considered.

(c) Yes, if the experiment is made.

(dy—(f). The FEducation, Health and Lands Department is not
responsible for marketing policy. The House is aware, however, that on
account of the all-India importance of the marketing of certain commeo-
dities, a central marketing organisation, with branches in the Provinces,
was created in 1935. The activities of this organisation are reported
annually in the reports of the Imperial Council of Agricultural Research
and the special survey reports which the Principal Marketing Officer has
already issued.

Mr. Brojendra Narayan Chaudhury: May 1 know the exact sphere of

relationship between the Central Government and the Provincial Govern-
ments regarding marketing to places outside the provinces?
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Sir @irja Shankar Bajpai: I think, Sir, whether it is inside or outside
the provinces, broadly speaking the sphere of the Central Government is to
investigate and suggest means of co-ordination.

Mr. Brojendra Narayan Ohaudhury: Is it - a fact that the Central
Government meets the salary of the Provincial Marketing Officer also?

Sir @irja Shankar Bajpai: Speaking from memory I wish to say that the
Government of India pay for the Central Marketing staff and the Provin-
ces pay for their own staff out of grants made to them.

Prof. N. G. Ranga: Is the Central Marketing Office kept in close and
constant touch with the various loans and sales societies that are being
started in various provinces under the egis of the Marketing Officers?

Sir Girja Shankar Bajpai: I cannot say specifically with regard to the
classes of societies which the Honourable Member mentioned. I do know
this that the Principal Marketing Officer and his lieutenants try to main-
tain the closest practicable touch with the provincial organisations?

‘Prof. N. @. Ranga: Will Government consider the advisability of pub-
lishing the annual report of the working that is being carried out by the
various agricultural marketing societies that are coming into existence and
which are working in the various provinces? '

Sir Girja Shankar Bajpai: Sir, if my Honourable friend will be so good
as to let me have his suggestion in writing, I shall see what we can do
about it.

STATEMENT OF THE MADRAS PREMIER IN RESPECT OF FEDERATION.

1483. *Mr. S. Satyamurti: Will the Honourable the Leader of the
House please state:

(a) whether his attention has been drawn to the following state-
ment of the Premier of the Madras Government in the
Madras Assembly on 20th February, 1939:

“It is impossible for the Governments of Provinces to function
with self-respect if an irresponsible but increasingly active
Central Government continues to sit over them in all
important matters, unwi'ling and unable to throw off the
force of habit and the conventions of previous practice’’;

(b) whether the Government of India have been addressed by the
Madras Government that this state of affairs should be
altered;

(¢) whether the Government of India communicated to the
British Government in FEngland the opinions of the Madras
Premier and of the Madras Legislature in respect of the
proposed Federation; and

(d) whether the attention of the Government of India has been
drawn to the fact that the Premier of Madras stated in the
Madras Legislative Assembly recently that the Madras Gov-
ernment have not heen consulted by the Government of
India in respect of the Federation; if the Madras Government
were not consulted. why not?
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The Honourable Sir Nripendra Sircar: (a) Yes.
(b) No.

(¢) Copies of the resolutions adopted by the Madras Legislature together
with the debates thereon were forwarded to the Secretary of State for
India.

(d) Yes. As regards the second part of the Honourable Member’s
question 1 would invite his attention to the reply I gave to part (c) of
Mr. T. S. Avinashilingam Chettiar’s starred question No. 40 on the Ist
February, 1938.

Mr. S. Satyamurti: With reference to part (a), may I know whether
the Government of India have taken any further action on that state-
ment of the Madras Premier, by way of addressing the Secretary of State
on this behalf? '

The Honourable Sir Nripendra Sircar: No, Sir.

Mr. S. Satyamurti: In view of the very strong statement made by =
responsible Premier, may I know why Government have taken no further
action ?

The Honourable Sir Nripendra Sircar: I have informed the House that
copies of the resolutions adopted by the Madras Legislature together
with the debates have been forwarded to the Secretarv of State for India,
and we have taken no notice of the very violent language which has been
used. because we are believers in non-violence in language.

Mr. S. Satyamurti: I am grateful to my Honourable friend for this
pathetic faith in non-violence, represented by one lakh and 80,000 troops
in British India. I am now asking whether, apart from this faith in non-
violence, Government have taken any steps, and if they have not, the
reasons why they have not taken any steps on the statement of the
Madras Premier, who is a responsible Minister in charge of the adminis-
tration of one of the biggest provinces in this country. '

The Honourable Sir Nripendra Sircar: It is a matter of opinion as to
whether any action should be taken on that statement, and 1 have already
said that no action has been taken. I do not believe I am called upor to
reply to the matter of troops. We are sending more troops to the United
Provinces.

Mr. S. Satyamurti: T never said a word about troops being sent. If
my Honourable friend wants to make a speech to the Congress Govern-
ments. he may do so, but I only referred to the troops in British India.
But. with regard to clause (d). may I know if my Honourable friend’s
answer,—he will correct me if T am wrong,—that he cannot share with the
House the information as to whether the Provincial Governments are con-
sulted or not still holds good?

The Honourable Sir Nripendra Sircar: The reason I gave in answer to
the question T referred to was that the Government of India were under.
no statutory obligation to do the consultation which is suggested.
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Mr. 8. Satyamurti: I thank the Honourable Member; but may I know
whether, apart from statutory obligations, Government propose in the
discharge of their political responsibilities to consult the Provincial
Governments, specially as they are major units of the proposed Federa-
tion?

The Honourable Sir Nripendra Sircar: As we have got the debates we
have got the resolutions. We do not seek for any further light.

SEGREGATION LEGISLATION IN SOUTH AFRICA.

1464. *Mr. Abdul Qaiyum: Will the Secretary for Education, Health
and Lands please state:

(a) the latest posttion about the proposed segregation legislation in
South Africa;

‘b) whether Swami Bhawani Dyal, President of the Natal Indian
Congress, has met hiin in connection with segregation legis-
lation;

(c¢) whether Government have read his suggestion in the Statesman
of the 19th March, 1989, that a deputation on behalf of the
Government should at once proceed to South Africa, where
a round table conference should be held; and

(d) the view of Government with regard to the suggestion contained
in part (b) and the reasons for their decision?

Sir @irja Shankar Bajpai: (a) I would invite the attention of the
Honourable Member to the reference to South Africa in the statement
which T made in this House on the 16th March in the course of the debate
on Mr. T. S. Avinashilingam Chettiar’s cut motion. The matter is still
under correspondence with the Union Government.

(b) and (c). Yes.

(d) Government will take all relevant suggestions into account.

Mr. Abdul Qaiyum: May I know if it is a fact that the propc;sed legis-
lation is even more drastic than the previous one?

Sir Girja Shankar Bajpai: As far as I know, no proposals have so far
materialised.

Mr. Abdul Qaiyum: May I know if it is one of the proposals that
where 75 per cent. of the votes are forthcoming Indians can be segregated?

Sir @irja Shankar Bajpai: I answered that question when the short
notice question of Sir Raza Ali was asked more than a month ago.

Mr. Abdul Qaiyum: May I know if any progress has been made since the
16th March with this proposed legislation?

Sir Girja Shankar Bajpai: There has been no progress with legislation.
I have already informed my Honourable friend that no proposals have
materialised so far.

Mr. Badri Dutt Pande: Is it the intention of Government to send a
small deputation there to discuss these affairs?
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Sir Girja Shankar Bajpai: I regret to say that while the matter is still
under correspondence with the Union Government I cannot disclose what
plan would eventuate.

Seth @ovind Das: Is it a fact that on account of this proposed legis-
lation an agitation called non-European front is gaining ground in South
Africa in which the Indians, the coloured people and the aborigines of that
country are going to take part?

Sir @irja Shankar Bajpai: As my Honourable friend is aware, we have
a representative of the South African Indian Congress in this country. I
have had a discussion with him and he has not given me any indication
of any such common front.

Seth @ovind Das: What are those effective measures which Govern-
ment propose to take to stop such legislation in South Africa, besides this
correspondence which they are having with the Union Government?

Sir @irja Shankar Bajpai: My Honourable friend must wait and see.

Mr. S. Satyamurti: Have Government any information, such as has
been published in the press, that the Union Government have already
made up their minds to introduce anti-Indian legislation?

Sir @irja Shankar Bajpai: So far as T know the Union Government of
South Africa have not made up their mind on any concrete form of legis-
lation.

Mr, S. Satyamurti: When did Government last hear from the Union
Government on this matter?

Sir @irja Shankar Bajpai: T think three davs ago.

Mr. S. Satyamurti: May I know whether the Government -of India
have satisfied themselves, from the latest information which is available
to them, that the Union Government of South Africa have not made up
their mind to introduce legislation on those lines?

8ir @irja Shankar Bajpai: If I did not have sufficient material on
which to base the answer that T have already given, T would not have
given it.

CoMPENSATION TO INDIANS FOR LOssEs IN Burma RioTs.

1465. *Mr. Manu Subedar: (a) Will the Secretary for Education, Health
and Lands please state whether the Government of Burma or the Secre-
tary of State for Burma has now accepted the principle that compensation
should be given for the loss of life and property and for injuries to Indian
residents of Burma?

(b) When did the Government of India write on this subject first, when
were their reminders sent, and has the principie been rejected?

(¢) What do Government propose to do with regard to the legitimate
claims of Indian nationals in Burma on this subject?
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(d) Are Government considering any proposals for economic reprisals
with Burma, including the giving of notice of the termination of the Trade
Agreement, in view of the reluctance of the Government of Burma to accept
the principle of compensation?

Sir Girja Shankar Bajpai: (a) to (¢). I have nothing to add to what I
stated in reply to supplementary questions to Mr. Brojendra Narayan
Chaudhury’s starred question No. 832 on the 7th March, 1939.

(d) The attention of the Honourable Member is invited to the reply
given by the Henourable the Commerce Member to supplementary ques-
tions that arose out of Mr. Satvamurti’s starred question No. 1203 on the
21st March, 1939.

Mr. Manu Subedar: May I know whether Government are going to sit
quiet under the continued neglect of their request with regard to the prin-
ciple of compensation to the Indian citizens of Burma in connection with
the loss of life and property?

Sir Girja Shankar Bajpai: No, Sir. I may remind my Honourable
friend that all that the Government of India are doing at the moment is
to await the report of the Braund Committee.

Mr. Manu Subedar: With regard to clause (d). may I know whether
any other form of economic reprisals has at all been considered by Govern-
ment in view of the continued and studied neglect of the Government of
Burma and the Secretary of State for Burma to concede the reasonable
request of Government as to the principle of compensation?

Sir @Girja Shankar Bajpai: My Honourable friend must rest content
with what T have already said, namely, that the question of compensation
is under review and will be taken up as soon as the report of the Braund
Committee is received.

Mr. Manu Subedar: The report of the Braund Committee does not
deal with whether compensation should be given or not. T want to know
whether the Government of India who have already made a request, ac-
cording to the Honourable Member’s reply, eight months ago, are going
to press for that principle of compensation being recognised immediately,
and if not, whether they are going to consider any economic reprisals.

Sir Girja Shankar Bajpai: My Honourable friend has been informed
previously by me that the question of compensation naturally involves a
study of the background as also of the amount of damage which is to be
claimed. Both these questions are expected to be dealt with in the report
of the Braund Committee.

Mr. 8. Satyamurti: May I know if the question of giving notice of the
termination of the Indo-Burma Trade Agreement is being considered by
Government?

Sir @irja Shankar Bajpai: I must refer my Honourable friend to the:
replies which the Honourable the Commerce Memher gave on the 21st
March to this supplementary question.
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INFFICULTIES OF INDIAN EXPORTERS TO NEW ZEALAND.

1466. *Mr. Manu Subedar: (a) Will the Honourable the Commerce:
Member please state whether Government have received any representa-
tion, or have any information, with regard to the difficulties of Indian ex-
porters to New Zealand through the imposition of import licence restric-
tions?

(b) Is it a fact that these restrictions are applied to India and not to the-
United Kingdom?

(c) What are the items exported to New Zealand from India? ‘

(d) Is it a fact that hand-made basket-ware, brass-ware, carpets,.
cricket and hockey balls and other output of cottage industries in India
have hitherto been exported to New Zealand without any difficulty?

(e) Have the Government of India any communicaticn with the Domi-
nion Office, or the Government of New Zealand, with regard to the treat-
ment of Indian trade in that Dominion?

(f) Are Government prepared to look into the inatter and secure for
Indian exporters to New Zealand a fair and equal treatment?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Gov-
ernment have received no writtén representation, but I understand that
one merchant has complained personally to the Commerce Secretary alleg-
ing both difficulties and discrimination, and has promised to make a detail-
ed representation, which has not yet been received.

(¢) The Honourable Member is referred to Volume II of the Annual
Statements of the Sea-borne Trade of British India, copies of which are
in the Library.

(d) Government have no information to the contrary.
{e) No.

(f) Government will certainly be prepared to look into the matter if
any instances of Indian exporters experiencing difficulty in exporting
goods to New Zealand are brought to their notice.

Mr, Manu Subedar: Are the Government of India under any obligation,

treaty or relation with the Government of New Zealand in the matter of
trade?

The Honourable Sir Muhammad Zafrullah Khan: I would require
notice of that.

. Mr, Manu Subedar: With reference to the reply itself, may I know
whether it is open to the Government of New Zealand to discriminate
against goods from India?

The Honourable Sir Muhammad Zafrullah Khan: In a general way 1
would answer ‘‘no’’. But as the Honourable Member would probably
want to know the specific trade relationship between New Zealand and
India I would ask for notice.

APPOINTMENT OF AN INDIAN TRADE AGENT AT KABUL.

1467. *Mr. Abdul Qaiyum: Will the Honourable Member for Com-
merce please state:

(a) whether at present there is an Indian trade agent at Kabul;
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(b) if not, when the last incumbent left that country, i.e., Afghan-
istan ;

(c) whether the post is going to be filled up soon; if so, when the
announcement is likely to be made; and

(d) whether the Indian trade agent there is under the Commerce
Department or the Foreign Secretary?

The Honourable Sir Muhammad Zafrullah Khan: With your permission,

‘Sir, I may point out that this question and question No. 1478 should have
been addressed to the Foreign Secretary.

Mr. Abdul Qoiyum: I think on one occasion the Honourable the Com-
merce Member stated that, in matters of trade, this particular agent was
under the Commerce Department.

The Honourable Sir Muhammad Zafrullah Khan: Yes; but administra-
tively he is under the Foreign Secretary.

Mr. Abdul Qaiyum: May I know if other trade agents also are similarly
under the Foreign Secretary or whether this particular trade agent has
been singled out for this treatment?

The Honourable Sir Muhammad Zafrullah Khan: Indian Trade Com-
missioners abroad are under the Commerce Department.

Mr. Abdul Qaiyum: May I know the reason why an agent who deals
entirely with trade matters has been placed under the Foreign Secretary?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot go on putting questions like that.

Mr. Abdul Qaiyum: I will explain my difficulty

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has got the answer: the question ought to be addressed to the
Foreign Secretary.

Mr. Abdul Qajyum: May I just say one word? The Honourable the
Foreign Secretary distinetly said on one occasion that he was under the
Commerce Secretary.

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member will see, as regards this particular trade agent it is the Foreign
Becretary who is competent to give the answer: that is the reply of the
Commerce Member.

MANUFACTURE OF POWER ALCOHOL FROM MOLASSES.

1468. *Sri K. B. Jinaraja Hegde: Will the Education Secretary be
pleased to state:

(a) whether Government are aware that the Mysore Government
passed an Act compelling the sale of petrol mixed with
aleohol manufactured in the State out of the molasses; and
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(b) whether the Central Government propose to watch this experi-
ment and call for details with a view to encouraging the
manufacture of alecohol out of molasses in British India?

Sir @irja Shankar Bajpai: (a) Yes.
(b) The Government of India will follow with interest the progress of
this experiment.

Prof. N. G. Ranga: What action is proposed to be taken by the Gov-
ernment of India on the recommendation of the Tariff Board that suitable
action is needed by the Central Government also in order to encourage this
wholesale mixture of petrol and alcohol manufactured out of molasses in
order to encourage the sugar industry?

Sir Gifja Shankar Bajpai: I am not aware of any such recommenda-
tion by the Tariff Board. '

Prof. N. G. Ranga: Am I to understand that Government have not
considered the various recommendations made by the Tariff Board?

Sir Girja Shankar Bajpai: Government have considered such recom-
mendations of the Tariff Board as have come up before them.

Prof. N. G. Ranga: Is it not a fact that the Tariff Board has recom-
mended that the Central Government shou!d give every possible encourage-
ment for the manufacture of this power alcchol and also for the mixture of
petrol with this power alcohol in order to encourage the sugar industry?

Sir @Girja Shankar Bajpai: That particular recommendation has not
come under my notice.

REPORT OF THE IMPERIAL SHIPPING CCOMMITTEE ON BRITISH SHIPPING.

1469. *Mr. K. Santhanam: Will the Honourable the Commerce Mem-
ber be pleased to state whether the Government of India have received a
copy of the Thirty-eighth Report of the Imperial Shipping Committee on
British shipping in the Orient, and if so, will he be good enough to lay a
copy of the same on the table?

_The Honourable Sir Muhammad Zafrullah Khar: Government have
received the Report and have placed copies in the Library.

Mr. K. Santhanam: May I know how the Impcrial Shipping Comnmit-
tee was constituted and by whom?

The Honourable Sir Muhammad Zafrullah Khan: The Imperial Ship-
ping Committee was constituted, I imagine, by His Majesty’s Govern-
ment.

Mr, K. Santhanam: May I know if there was anyv representation of
Indian shipping interests in that committee?

The Honourable Sir Muhammad Zafrullah Khan: T have answered
that on previous occasions but if the TTenourable Member wants an answer
again he had better put down a question.
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RELATIONS BETWEEN THE UNITED KINGDOM AND INDIAN OWNERS OF SHIPPING.

1470. *Mr. K. Santhanam: (a) Has the Honourable the Commerce
Member noted the following observations made by the Imperial Shipping
«Committee in their Thirty-eighth Report recently published?

“We attach great importance to an improvement in the relations
between the United Kingdom and Indian owners of shipping
engaged in Indian trades’. '

““Iv must be admitted that there is an initial distrust to be overccme,
the result partly of competition in the past between Indian
owned and United Kingdom owned shipping enterprises’’, and

‘‘The aspirations of India to enter into the field of shipping opera-
tions are natural and should be fairly met in a co-operative
spirit by the United Kingdom lines’’.

(b) If the answer to part (&) be in the affirmative, will the Honourable
“lember be pleased to state what steps the Government of India have
‘taken, or propose to take, to improve the relations between the United
Kingdom and Indian owners of shipping engaged in Indian trades and to
see that the United Kingdom lines co-operate with them in making India
realise her aspirations for the building up of an Indian mercantile marine?

The Honourable Sir Muhammad Zafrullah Khan: With your permissian,
‘Sir, T will reply to questions Nos. 1470, 1472 and 1473 together.

The reply to part (a) of these questions is in the affirmative.

As regards part (b) of these questions, the position is that the Govern-
‘ment of India have not had time to study the report of the Imperial Ship-
ping Committee which, as the Honourable Member is aware, was publish-
ed as recently as the 11th March. Meanwhile, T amm unable to say what
conclusions the Government of India are likely to reach on the specific
matters raised in these questions. In so far, however, as action in con-
nection with the Indo-British Trade Agreement is concerned, 1 would
refer the Honourable Member to the speeches made by me on the 27th
and 28th March in connection with the motion regarding that Agreement.

Mr. K. Santhanam: Am I to understand that the Government of India
are in active consultation with the British Government with reference to
the matters concerned in the report?

The Honourable Sir Muhammad Zafrullah Khan: T have said that the
“Government of India have not come to any decision in regard to them:
“thev have not been able to conclude their consideration of them.

Mr. K. Santhanam: May I know if His Majestv’s Government formally
referred that report to the Government of India for opinion?

The Honourable Sir Muhammad Zafrullah Khan: T do not think so.
Mr. Manu Subedar: Has any request been received by the Government

-of India to contribute a share to the subsidy which is being proposed to be
‘given to the British shipping bv the United Kingdom Government?
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The Honourable Sir Muhammad Zafrullah Khan: Not so far as 1 am
aware.

CARGO AND PASSENGER TRADE CARRIED BY INDIAN SHIPPING.

1471. *Mr. K. Santhanam: (a) Will the Honourable the Commerce
Member be pleased to state the volume, as well as the value, of cargo and
the number of passengers carried during the last three years, giving sepa-
rate figures for each year, in the maritime trade between (i) India and
Japan, (ii) India and Australia and (iii) India and United Kingdom?

(b) Will the Honourable Member be pleased to state the share of the
above cargo and passenger trade carried by Indian shipping?

The Honourable Sir Muhammad Zafrullah Khan: (a) Such information
as is available is contained in thc ‘“‘Annual Statement of the Sea-Borne
Trade of British India with the British Empire and Foreign Countries,
Volume II”’, copies of which are in the Library.

(b) As far as Government are aware, no Indian ships are engaged in
the trades referred to.

SECURING OF LEGITIMATE SHARE IN THE OVERSEAS TRADE oF INDIA.

+1472. *Mr. K. Santhanam: (a) Has the attention of the Honourable
the Commerce Member been drawn to the following observations in' the
Thirty-eighth Report of the Imperial Shipping Committee:

‘“The Netherlands Bast Indies Government considered it essential
that the Netherlands line should retain a place in the tratfic
between the twc countries, and made it known that a satis-
factory solution of the shipping problem was a sine qua non
for the conclusion of a trade agreement’’.

‘‘In an Ordinance of May, 1935, the Netherland East Indies Govern-
ment took powers to regulate the carriage of imports from
foreign countries so as to secure that a certain proportion of
such imports was conveyed under the Netherlands flag’".

Tt is worthy of note, in this connection, that during the recent dis-
putes between the shipowners of Japan aad the Netherlands
FEast Indies, the Netheriands East Indies Government, mainly
by legislation giving administrative power to ensure the car-
riage under the Netherlands flag of a proportion of imports into
the Netherlands East Indies, did, with the exercise of patience,
successfully assist the Netherlands shipowners to arrive at a
gettlement with the Japanese competitors on the hasis roughly
of half and half’’.

(b) If the answer to part (a) be in the affirmative, will the Honourable
Member be pleased to state what steps the Government of India propose to
take in connection with the Indo-British Trade Agreement, or in any other
trade agreements, or by any other legislative method l.'eferred to above, to
enable shipping owned, controlled and managed by nationals of the country
to secure their legitimate share in the overseas trade of India?

+For answer to this question, see answer to question No. 1470.
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SAFEGUARDING AND PROMOTION OF THE INTERESTS OF NATIONAL SHIPPING.

11473. *Mr. K. Santhanam: (a) Has the Honourable the Commerce
Member noted the following recommendation in the Thirty-eighth Report of
the Tmperial Shipping Committee: .

““In order to strengthen the bargaining power of the British lines in
their negotiations with their competitors, the provision of
some financial assistance towards the costs of operation may
have to be considered by the Governments concernad and pos-
sibly also some wuch action as making facilities for the sale of
foreign goods dependent upon an equitable apportionment of
carrying trades’’.

(b) If the answer to part (a) be in the affirmative, will the Honourable
Member be pleased to state if the Government of India are prepared to
consult the Legislature before they take any action either in the direction of
financial assistance or an equitable apportionment of carrying trades, and
what steps they propose to take to safeguard and promote the interests of
national shipping in that connection?

PusLic HEALTH OF INDIA.

1474, *Mr. Brojendra Narayan OChaudhury: Will the Secretary for Edu-
cation, Health and Lands please state:

(a) the total amount of money spent by the Central Government for
public health purposes since the Government of India Aect,
1919, came into force up to last year;

(b) the year in which the post of the Commissioner of Public Health
was created;
(c) the extent to which mortality per mille in British India has

decreased or increased in the last year as compared to the year
1919; and

(d) whether the effects of any widespread serious epidemics were
visible in the year 1919 or during the last year?

Sir Girja Shankar Bajpai: (a) About 2} crores of rupees.

(b) The post of Sanitary Commissioner with the Government of India
wag created about the vear 1864. The Director General, Indian Medical
Service, held the office in addition to his own duties from 1880 till 1904
when the posts were again separated. The designation was then changed
to Public Health Commissioner with the Government of India.

(c) The rate of mortality per mille in British India excluding Burma
decreased from 35-5 in 1919 to 224 in 1937.  Complete figures for 1938
are not yet available.

(@) The effect of epidemics tras visible in certain parts of the country
in both the vears, but to a lesser extent in 1938 than in 1919.

Shrimati K. Radha Bai Subbarayan: May I ask if the Public Health
Departments in the centrally administered areas are under the direct con-
trol of this Commissioner?

+For answer to this question, see answer to question No. 1470.
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Sir Girja Shankar Bajpai: No. ' The Public Health Commissioner with
the Government of India functions merely as adviser to the Central Gov-
ernment. Each of these centrally administered areas has its own Publio
Health Officer.

Shrimati K. Radha Bal S8ubbarayan: What are the duties of the Public
Health Commissioner here?

Sir @irja Shankar Bajpai: That, I think, is rather a large question. He
is concerned not merely with advising the Government of India in regard
to public health matters arising in the centrally administered areas, but he
is also Secretary of the Central Advisory Board of Public Health: he re-
presents India on the Health Committee of the League of Nations: he
looks after port quarantine arrangements, and so on and so forth.

PUBLICATIONS REGARDING PLANNING, ETC., AND CoST oF CONSTRUCTION Of
Burupings, ET0., oF NEW DELHI,

1475. *Mr. Brojendra Narayan Chaudhury: Will the Secretary for Edu-
cation, Health and Lands plesse state:
(a) whether there sre any publication or publications available to
Members of the House regarding:
(i) architecture in the planning of New Delhi and standard plans
for houses; )
(ii) land leases in New Delhi, terms of lease, quantity of land
held by Princes and the terms; total quantity disposed of
y
and to be disposed of;
(b) if not, whether he will lay on the table a detailed statement re-
garding the above mentioned subjects;
(c) the amount spent up to last year in the construction of New
Delhi for:
(i) Government buildings; and
(ii) land acquisition and land improvements;
(d) the returns up to last year from the expenditure mentioned in
part (c);
(e) whether there is a planning office; if so, whers it is located; and
(f) whether he is prepared to make available to Members of the
House copies of last year’s report of the planning office?

The Honourable Sir Muhammad Zafrullah Khan: The information is
being collected and will be laid on the table of the House in due course.

AMOUNT SPENT ON THE MUNICIPAL AMENITIES OF NEW DELHI,

1476. *Mr. Brojendra Narayan Chaudhury: Will the Secretary for Edu-
cation, Health and Lands please state the total amount spent up to last year
from the foundation of the eapital citv from Central Government’s funds for:
the municipal amenities of New Delhi?

Sir Girja Shankar Bﬁnai: The information required by the Honourable
Member has heen ealled for and will be 1aid on the table of the House as
goon as possible.

B
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APRPOINTMENT. OF 4N INDIAN TRADE AGENT AT KABYT.

© Y4TT. *Sardar Sant Singh: (a) Will the Sebretary for Education, Healﬂl
and T.ands please state if Government have taken any steps to- appoint &
commercial minded person as Trade Agent in Kabul to develop trade and

bring about better trade relatlons between the two countries? = If not, why
not?

(b) If any steps are being taken, will Government state the duties that
will be allotted to him? g

(c) Will the work be under the Commeree Department or the Exbemal

Affairs Department, as was the case with the First Trade Agent, Mr. Aslam
Khatak?

Sir Girja Shankar Bajpai: The question should have been addressed to
the Foreign Secretary.

TRADE AGEEEMENT WITH AFGHANISTAN.

-$1478. *Sardar Sant Singh: Will the Honourable the Commerce Mem-

ber please state what progress has been made in negotiating a trade pact
with Afghamistan?

DELAY IN THE REGISTRATION OF JOINT STOCK COMPANIES.

11479, *Sardar Mangal Singh: Will the Honourable the Commerce
Member please state:

{a) whether Government are: aware of the fact that there is an un-
usual delay in the registration of joint stock  companies;
and

(b) whether the Honourable: Member is prepared to issue instructions

to take suitable steps to expedite the work of registration of
the joint stock companies?’

The Honourable Sir Muhammad Zafrullah Khan: (a) No such cases
have been brought to the notice f the Government of India.

(b) No, but I am prepared to consider anv specific complaint which the
Honourable Member may make,

RACIAL DISCRIMINATION IN THE MAYO COLLEGE, AJTMER.

1480, *Pandit Sri Krishna Dutta Paliwal: (a) Will the Honourable the

Leader of the House be pleased to state the amount of grant paid to the
Mayo College, Ajmer, annually?

(b) Is it a fact that' Fruropean masters in the above college are recruited!

on a salary higher than the initial pay of the Indian Educa‘blonal Service?
Tt so, why?

(¢) Is it a fact that, in additien to his pay, every Eurepean masster is

allowed & reni-free house, a free chowkidar, a free sweeper and free: supply«
of water and. electricity?:

{(d) Is it also a fact that every European assistant rhaster is allowsd '
chaprasl, though he han hardly any office work to do?

PR O - S SRR PO
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.(e). Are-any, of the amenities mentioned in part (cy above allowed to.the
Indian masters also? It not, why not?

(f) Are Government prepared to make the payment of the annupl grant
conditional on the abolition of all distinctions between European ' and
Indian masters? :

The Honourable Sir N‘ripendl'a. Sircar: (a) Rs. 53,190.

(b) Since 1931 no member of the 1. E. S. has been recruited to the
Qollege English, inembers..of the, staff recruifed since -that. time- are- serp
vants of the College recrulted by. t,he College autbontxes on the terms con-
sidered suited to their age and attainments and necessary to attract suit-
able recruits for the particular duties-required.

(¢) They are allowed a rent free house, a free chowkidar and free water.
They are not allowed a free sweeper or a free sunply of electricity.

(d) All assistant masters, whether Indian or European, are allowed a
chaprassi, if their official duties require -one.

(e) Until recently the members of the Indian teaching staff were ‘not
residential except in special cascs and they were then given free quaricrs
in the College. Recently a cerfain number of houses were built in " the
College at the speciul request of other mernbers of the Indian staff who
asked to be provided with houses on rental. These houses were built in
accordance with the rentals proposed by the staff and the rentals ars ymuch
lower than those payable for houses of similar size elsewhere in Ajmer.
The houses were built by the College out of its capital and the College is
not in a position to forego a return on the capital spent. Members of thz
Indian staff occupying such houses get water practically free from. an
electric well pump installation specially made for the houses. As the
houses are all built together in one group, separate chowkidars for each
house ate not necessary but a chowkidar paid by the College exercises
general supervision at night. Several members of the Indian staff have
quarters in Boarding Houses in the College rent free..

(f) No invidious distinctions exist.

Prof. N. G. Ranga: What are the lowest and the highest salaries paid
to European members of the staff there?

‘The \Bnnombfe Sir Nripendra Sircar: I have not got the information
before me, I am afraid. ’

Pay oF THE PRINCIPAL OF THE MAY0 COLLEGE,  AIMEE.

1481. *Pandit Sri Krishna Dutta Paliwal: (a) Will the Honourable the
Leader of the House please state on what salary the present Principal of
the Mayo ‘College, Ajmer, was first appointed?

(b) What is his present pay?

(c) When is he due to retire?

- (d) In addition to his pay, what other sum or surss: dnes he get from: hm
wards or pupils?

(e) Is this addltmnal income of the Pnncxpal taxable? . .

'.l'he Honourable Sir Nripendra Sircar: (a) Indlan Educatlonal Serv:ee
Junior Selection Grade.

2 P DI SPIRE o S
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(b) Indian Educational Service Senior Selection Grade after promo-
tion.

(c) Not yet settled.
(d) This is a private matter settled with the parents concerned.
(e) Yes. !

AMOUNT DRAWN BY THE EUROPRAN ASSISTANT MASTERS OF THE MAYO COLLEGE,
AJMER, YROM THEIR WARDS,

1482, *Pandit Sri Krishna Dutta Paliwal: (a) Will the Honourable the
Leader of the House be pleased to state what amount each of the European
assistant masters of the Mayo College, Ajmer, draws from his wards in
addition to his pay?

(b) Is this additional income taxable?
(c) If so, has income-tax been regularly recovered on this income?

(d) Is it a fact that the amount is charged for the four months’ vacation
also?

The Honourable Sir Nripendra Sircar: (a) This is a private matter
settled with the parents conceraed.

(b) Yes.
(¢) Yes.
(d) No.

Mr. S. Satyamurti: May [ know, Sir, if Government servants are
allowed to draw private remuneration, in addition to their salaries?

The Honourable Sir Nripendra Sircar: That is what my answer implies
with reference to these professors. .

Mr. S. Satyamurti: May I know, Sir, if Government have got some
information as to the amount he draws.in addition to his pay from private
sources ? C

The Honourahle Sir Nripendra Sircar: No.

.

Mr. S. Satyamurti: Will Government examine the question in view of
the fact that whole time Government servants are not permitted to draw:
remuneration for work which they want to do outside their normal duties?

The Honourable Sir Nripendra Sircar: Well, Sir, I shall bear that in
-mind, but as at present advised, we do not really want to have such an
investigation.

Mr. Mohan Lal Saksena: What is the answer to part (b) of the ques-
tion, -Bir. o "

L

Tha{vnononrable Sir Nripendra Sircar: ‘‘Yes’’.
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REDUCTION IN THE PAY oF INDIAN MASTERS IN THE Mavo COLLEGE, ATMER.

1483. *Pandit Sri Krishna Dutta Paliwal: (a) Will the Honourable the
Leader of the House be pleased to state whether Government are aware
‘that the pay of the Indian masters in the Mayo College, Ajmer, has lately
been reduced? If so, for what reasons?

(b) Has the pay of the European masters been also proportionately re-
duced? If not, why not?

The Honourable Sir Nripendra Sircar: (a) No. On the whole the pay
has been increased.

(b) Does not arise.

GrowTH OF LoNG STAPLE CoTTOoN IN INDIA.

1484, *Sardar Mangal Singh: Will the Secretary for Education, Health
and Lands be pleased to state:

(a) whether Government have made. or contemplate making, any
effort to help the growth of long staple cotton in this coum;ry,
and

(b) what these efforts are and what results are expected from these
efforts?

Sir @irja Shankar Bajpai: (a) Yes. Full details are given in the Report
of the Indian Central Cotton Committee for the year ending August, 1938.

(b) The results are given in the above-quoted report and in the Statistic-
-al Leaflet (No. 1, 5th Issue) published by the Indian Central Cotton
Committee—Report on the staple length of the Indian cotton crop, 1937-88
season and in the Committee’s Statistical Bulletin No. 7—Supply and
Distribution of various types of Indian cotton for season 1986-37. These
publications are available in the Library. The Indian Central Cotton Com-
mittee considered the matter further at a meeting on March 31st. A report
-of this will be issued in due course.

IMPoRT OF OPTICAL GOODS.

1485, *Mr. Lalchand Navalrai: (a) Will the Honourable the Commerce
Member be pleased to state the total value of optical goods imported
per annum during the last five years?

(b) How many firms in India are engaged in the mass production of
apectacle lenses and other optical goods, and at which places?

(c) Have Government received any application from any Indian manu-
facturer of optical goods asking for protectxon against Japanese competi-
tion? If so, what steps have been taken in this connection?

The Honourable Sir Muhammad Zatrullah Khan: (a) The Honourable
Member is referred to pages 180-181 of the Annual Statement of the Sea-
borne Trade of British India wilh the British Empire and Foreign Coun-
tries for the year ending 81st March, 1938, Volume I, a copy of which is in
the Library of the Legislature.

(b) None, so far as I am aware.

t+Answer to this question laid on the table, the questiomer being absent.
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(6) Yes. But the applicant firm waus not entitled to protection as it was
largely dependent on imported materials ard did not therefore fulfil one of
the principal conditions laid down by the Indian Fiscal Commission for the
grant of protection.

Mr. Lalchand Navalrai: May I know, Sir, if Mr. Nehru was appointed
40 go into the question of protedtion to industries, and, if so, what did he
do?

The Hohoursdble Bir Muhsmmsd -Beftrdlah Khan: That question does
not arise out of this, but I have on several occasions expldined how
far that inquiry proceeded and why it had to be stopped?

Mr, Lalchand Navalrai: . Wili the Honourable ‘Member enlighten me
now, because that information was given to the House a long time ago?

The Honourable Sir Muhammad Zatrullah Khan: No, Sir, I cannot
enlighten the Honourable Member now.

Mr. Lalchand Navalrai: Why is it, Sir, that the Honourable Member is.
so unkind as not to enlighten this Hquse again?

The Honourable Sir Muhammad Zatrullah Khan: Because the matter
has already been discussed during the present Session.

Mr. Manu Subedar: What is the outlook of Government with regard to
-$hose cases where a certain amount of raw material has got to be imported
~Aram abroad because it cannot be made in this country?

‘The Honourable Sir Muhammad Zafrullah Khan: The general question
‘of policy really cannot be discussed in supplementaries, and in any cass it
idoes not_arise out -of this questin. '

RATE WaAR BETWEEN SH1PPING COMPANIES ON THE KONKAN COAST.
1486. *Mr. Abdul Qaiyum: Will the Honourable the Commerce Mem-

ber be pleased to state:

(a) whether Government are aware of the uneconomic and relentless
rate-war between shipping companies operating on the
Konkan coast;

(b) the steps taken by these shipping companies in response to
Government’s letter of February, 1988, urging the. companies
to end the rate-war by coming to an amicable settlement;

(¢) whether the companies concerned have agreed to an amicable
sett'ement either through negotiationg among themselves or
through arbitration; '

(d) whether in view of the inordinate delay of the companies con-
cerned to come to an agreed settlement among themselves
Government propose to wuse their good offices in bringiné

about a settlement by calling a confere ;
:concerned; and g nce of the companies
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(e) whether Government propose to imtroduce legislation with o
view to ensuring the operation of economic rates to prevail
in coastal shipping and to prevent cut-throat rate-war in
future ?

The Honourable Sir Muhammad Zafrullah Xhan: (a) Governinent are
-aware of the existence of a rate war hetween shipping companies on the
Konkan coast.

(b) and (c). The companies appear to have negotiated .among .them-
selves, but without success..

(d) Government recently enquired from the companies concerned whe-
ther they would be prepared to sabmit their case to the Commeree Member-
for arbitration and to abide by his decision. The replies of the companies
have been received and are under consideration.

{e) No.

Mr. Abdul Qaiyum: May I know, Sir, if there is any chance of settle-
anent by private megotiations ?

The Honourable Sir Muhammad Zafrullah Khan: It is very difficult
r$0:88Y.

Mr. Abdul Qaiyum: If private negotiations fail, will :Govermment resort
4o .arbitration ? :

The Honourable Sir Muhammad Zafrullah Khan: That is what I have
replied to in part (d). I said that recently Government inquired from the
companies concerned whether they would be prepared to submit their case
to the Commerce Member for arbitration and ‘to abide by his decision.
The replies of the eompanies have been received anrd :are -under eonmdem—
tion.

Qazi Muhammad Ahmad Kazmi: Have ﬁaey agreed “to ‘abide " by the
decision of the Commerce Member?

The Honourable Sir Muhammad Zafrullah mn "'Had it been so I
avould have stated it in my reply.

Qaxi Muhammad Ahmad Kazmi: Are ‘their replies problematical, and
Government cannot make up_their minds whether they agree to arbxtra.tlon
or not?

The Honoursble Sir Muhammad Zafrullah Khan: Their replies are not
;problematical. They have actually been received.

Mr. Manu Subedar: Failing a settlement by arbitration for ‘which, I
‘understand, there are certain difficulties, will Government take other
mensures in order to avoid a rate war which is destroying Indian shipping?

The Honourable' Sir Muhammad Zafrullah' Khan: That is a hypothe-
tical question.
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Mr. Lalchand Navalrai: May I know, Sir, in case the arbitration is not
agreed to by the companies or it is not successful, does the Honourable the
Commerce Member propose to call a conference of these people just as Sir
Joseph Bhore had done in order to bring about a settlement?

The Honourable Sir Muhammad Zafrullah Khan: That is practically
the same question as the last question put by Mr. Manu Subedar and the
reply is the same.

Mr. Mohan Lal Saksena: Is it not a fact, Sir, that the companies have
not agreed to arbitration by the Commerce Member?

The Honourable Sir Muhammad Zafrullah Khan: I do not think I can
say that definitely; I cannot say either yes or no.

Mr. Husenbhai Abdullabhai Lalijee: Is it not a fact, Sir, that one of
the companies has already appointed an arbitrator, Mr. Vallabhai Patel ?

The Honourable Sir Mufiammad Zafrullah Khan: Not in pursuance of
the suggestion made by Government.

SYSTEM FOR ENROLMENT OF CoOLIES ON THE NORTH WESTERN RATLWAY
STATIONS.

1487. *Bhai Parma Nand: (a) Will the Honourable Member for
Labour be pleased to state what is the system fol'owed for enrolment of
the coolies at railway stations over the North Western Railway?

(b) Who appoints and controls the jamadar of the coolies, and what
are his remunerations?

(c) What does the Railway Department get from the jamadar?

' (d) Will Government be pleased to state the number and communal
proportion of coolies at the stations having a jamadar?

The Honourable Sir Muhammad Zafrullah Ehan: This question should
have been addressed to the Honourable Member for Railways.

DELBI JOINT WATER AND SEWAGE BoARD.

1488. *Bhai Parma Nand: (a) Will the Secretary for Education,
Hea'th and Lands please state if it is a fact that an institution titled as
the Delhi Joint Water and Sewage Board is a local body administered by
the Government?

(b) If the reply to part (a) above be in the affirmative, will the Honour-
able Member please state who is the final appellate authority for em-
ployees of that Board in cases of dismissnl, removal and discharge?

(c) Is it a fact that certain employees were involved in cases such as,
interpolation or manipulation in the accounts, of stores and cash, over-
payment tc a contractor, and forging of documents in 1935-36?

(d) Is it a fact that these aggrieved persons appealed to the Local
Government (Chief Commissioner, Delhi) and that the Chief Commis-
sioner, who is also the President of the Institution, refused to entertain

such an appeal on the plea that he had already decided the case in fhe
capacily of President?
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- (e) Is it a fact that in another case an unauthorised supply order for
the supply of Alumina Ferric over and above the requirements was placed
on the local suppliers on the last working day of the financial year
1937-88, when the contract of that firm had to be completed on that day
and the new agreement for the next year was coming into force from next
morning, resulting in the reduction in the prices of aforesaid material by
Rs. 13 per ton?

(f) Is it a fact that during the investigation of the case referred to in
part (e) above, a shortage of 23,000 pounds was discovered?

(g) What was the personnel of the enquiry committee held on both
occasions as well as the community of the accused involved in the cases?

Sir Girja Shankar Bajpai: With the permission of the Honourable
Member I would like to answer question Nos. 1488 and 1489 together. The
“information required by the Honourable Member has been called fot and
will be laid on the table of the House as soon as possible.

DeLHI JOINT WATER AND SEWAGE BOARD.

11489. *Bhai Parma Nand: (a) Will the Education Secretary pleuase
state whether it is a fact that the communal ratio in regard to the
‘recruitment of staff is not maintained in the Delbi Joint Water and
Sewage Board office, as well as in the subordinate offices?

(b) Is it a fact that important and responsible posts, such as, Super-
intendents, Assistant Superintendent, Foreman, Accountant, and Head
cleek, are held by minority community men? If so, why? o

APPOINTMENT OF REGISTRAR OF THE FEDERAL COURT AND HIS STAFF.

1490, *Mr. Kuladhar Chaliha: Will the Honourable the Leader of
the House be pleased to state: 7 )
(a) whether the Registrar of the Federal Court and his staff are going
to be appointed; if so, when; ' ’
(b) what the necessary qualifications for the Registrar will be, and
whether the appointmeni will be made from the legal or
judicial profession; and
(¢) whether consideration will be given to Provincial representation
ié:the appointment of the Registrar’'s staff of the Federal
ourt ?

The Honourable Sir Nripendra Sircar: The Honourabte the Chief Justice
informs me that the question of the appointment of a permanent Registrar
of the Federal Court will not be considered until the increase in the work
of the Court is such as to make the appointment advisable. Part (b) of the
question does not, therefore, arise. With regard to (¢) the attention of the
Honourable Member is invited to the answer given by me on the 22nd
February, 1939, to the unstarred question No. 19 by Mr. Sham Lal.

Mr. Lalchand Navalral: May I know, Sir, if this appointment will be
made through the Public Service Commission?

The Honourable Sir Nripendra Sircar: I said that the question does not
arise out of any appointment being made now.

tFor answer to this question, see answer to question No. 1488.
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PUBLICATION oF TEE RESULTS OF DR. GREGORY'S ENQUIRIES OR RESEARCHES.

‘1491, *Mr. ‘S. ‘Batyamurti: = Will the Honourable the Gommerce
iMember be pleased to state:

. (a) the particular work on which Dr. Gregory is just now engaged;

(b) whether the results, if any, of his enquiries or researches have
so far been published, and if so, what they are; and

(c) whether Government intend asking him to take in hand a com-
prehensive inquiry on the incidence of taxation in India direct
and indirect, Central, Trovincial and Local (i.e., by local
bodies), and, if not, why not?

>

The Honourable Sir Muhammad Zafrullah Khan: (a) For the nature
of the Economic Adviser’s duties, the Honourable Member is referred to the
Proceedings of the Standing Finance Committee for 11th February, 1937,
pages 124/5, or fer a less technical account if he prefers a more popular
account, to pages 154/5 of the Indian Information Series for 15th May,
1888. Copies of both of these documents are in the Library of the House.

(bj The reply to the first portion is in the negative. The latter portion
does not arise. .

{c) The Honourable Member is referred to the replies given by Honour-
wble the Finance Memniber on the 25th March, 1989, to his starred question
No. 1303 and thesupplementaries arising therefrom.

Mr. 8. Satyamurti: ‘With reference to the answer to part (a) of the
question, I.do not want the description of the general nature of his-duties,
but the question asks what is the particular work on which Dr. Gregory ia
just now engaged. I should like to have some information as to the exact
“nature of the work on which this gentleman is jusi now engaged as a
matter of fact?

The Honourable Sir Muhammad Zafrullah Khan: 1he nature of his
work is the same as deseribed in the nature of his duties.

 Mr, §. Satyamurti: Does my friend say that Dr. Gregory is just now

engaged in doing all the duties referred to in the proceedings of the Stand-
-ing Finance Committee -or in the.Indian Information Series ‘to -whie¢h he
-referred?

The Honourable Sir Muhammad Zafrullah Khan: No.

‘Mr, 'S. Satyamurti: I ask for some definite information as to the exact
duties he is doing now, what are the problems he has taken in hand, whe-
_ther he has .arrived at any results or if the results of his -inquiries ‘or re-
‘searches nave been published, or what are the subjects in question on the
study of which he is just now engaged?

The Honourable Sir Muhammad Zafrullah Khan: I am not willing o
give any further information with regard to these specific questions because
that might open the way for numerous supplementaries.
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Mr. F. E. James: May I know, Sir, if Dr. Gregory has commenced the
examination of the incidence of the revenue duties which was promised
by the Honourable the Finance Member some weeks ago?

The Honourable Sir Muhammad Zafrullah Khan: I would require
notice of that. ’

Mr. S. Satyamui'ti: May I put another supplementary question, Sir?
My friend may not like my putting supplementaries.

The Honourable Sir Muhammad Zafrullah Khan: T have not said that T
do not like supplementaries. I merely said that it would open the way for
further supplementaries on the details of the work upon which he may be
engaged, and therefore I do not consider it advisable to specify the parti-
cular work on which he may be engaged.

Mr. S. Satyamurti: So far as I am concerned, I shall not put any
supplementaries, regarding the details of his work, but will my {riend
inform the House as to the exact nature of the work on which, or the sub-
Jects generallv on which. Dr. Gregory is just now engaged?

The Honourable Sir Muhammad Zafrullah Khan: The nature of the
work i8 covered by his duties.

Mr. ‘8. Satyamurti: Subjects?

~ “The Honourable Sir Muhammad ZafruI'sh Khan: The particular subjecés
I am not prepared to specify. '

Mr. S. Satyamurti: With reference to part (¢) of ‘the question, may T
know whether Government propose to take on hand this question,—as far
as T remember, the last we heard was that they had come to no decision on
the matter,—but may I know if Government are considering the question of
putting Dr. Gregory ‘on special duty for conducting a comprehensive in-
‘quiry on the incidence of taxation in India direct and indirect, Centrai, Pro-
-vincial and Loceal?

The Honourable Sir Muhammad Zafrullah Khan: Regarding that, detail-
ed information was given by the Finance Member on the occasion to which
I have referred.

Mr. S. Satyamurti: I know that they were 1ol taking up the enquiry
just now. What I want to know is whether Government propose to exa-
smine the matter ‘aggin and put Dr. Gregory on special duty in regard to
this matter in view of its urgent importance.

The Honourable Sir Muhammad Zafrullah Khan: Even that was
answered on the last occasion.

Mr. S. Satyamurti: What was the answer?

‘The Honourable Sir Muhammad Zafrullah Xhan: ‘I think the Hon-
ourable Member had better address that question to my successor. I have
had a discussion with the Economic Adviser and recommended him to
take up that matter with my successor as early as possible”’. That ig the
Finance Member’s answer.
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Mr. S. Satyamurti: But you are answering that question!

The Honourable Sir Muhammad Zatrullsh Khan: I am answering, and
in my answer I have referred to this reply.

Dr. Sir Ziauddin Ahmad: May I know whether Dr. Gregory has written
any memorsndum—it may or may not be published—and submitted it to
the Government on the nature of the work which he has already done?

The Honourable Sir Muhammad Zafrullah Khan: I do not think he has
prepared a memorandum upon the nature of the work he has already done.

Mr. S. Satyamurti: What has be done?
The Honourable Sir Muhammad Zafrullah Khan: A good deal.

MOTION FOR ADJOURNMENT.

KionapPING OF FivE FroNTIER HINDUS BY ARMED TORIKHEL WAZIRIS OF THE
TRANSBORDER AREA IN THE BANNU DISTRICT.

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The
Chair has received notice of a motion of adjournment of the business of the
Assembly from Mr. Abdul Qaiyum to discuss a definite matter of urgent
public importance and of recent occurrence, namely, ‘‘the kidnapping of
five frontier Hindus by armed Torikhel Waziris of the {ransborder area
from village Sargraha Muhammad Khan in the Bannu District’’. Bannu
ddistrict is in the Frontier province?

Mr, Abdul Qaiyum (North-West Frontier Province: General): Yes.

Mr. President (The Honourable Sir Abdur Rahim): There is sowme diffi-
culty the Chair is feeling. These kidnappings are not very infrequent
occurrences, and if an adjournment motion could be moved with regard to

such occurrences, the busicess of the House will perhaps have to be ad-
journed very frequently.

Mr. Abdul Qaiyum: The other day, a deputation came from that area
consisting of the Frontier Hindus and they are really alarmed at these raids;
in fact, they were expecting a raid any minute. This raid is evidently at-
tributed to transborder tribesmen for whom the Government of India are
responsible. They have come into the British territory and tried to kidnap
several persons, out of whom two have been recovered. This is a matter of
argent public importance, because it has created a state of alarm.

Mr. President (The Honourable Sir Abdur Rshim): But these things
do so often occur unfortunately in that province. If by means of an
adjournment motion the Honourable Member could put a stop to it and
persuade these gentlemen to give up what seems to be their ordinary
avocation, the Chair would be glad to consider it, but.

Mz, Abdul Qaiyum: But I propose to censure the conduct of the Gov-
ernment of Indis



MOTION FOR ADJOURNMENT. 8215

Mr. President (The Honourable 8it Abdur Rahim): Then, the Honour-
able Member will have to censure the, Provincial Government.

Mr. Abdul Qaiyum: It has nothing to do with the Provincial Govern-
ment. This is 8 misunderstanding which I should like tc remove, because
the Government of India are responsible for the tribal area, and the
Provincial Government are the victims of the inefficiency of the Central
Government inasmuch as with all the troops and constabulary they cannot
stop these people from coming into the settled districts.

Mr. President (The Honourable Sir Abdur Rahim): It may be,. the
Provincial Government are helpless, then they must try to help themselves
in any way they can. The Chair disallows the motion.

THE COAL MINES (STOWING) BILL—contd.

Mr, President (The Honourable Sir Abdur Rahim): The House will now
resume consideration of the following motion:

“That the Bill to make further provision for safety in v:oal mines, as reported by the
Select Committee, be taken into consideration.” .

Mr. Brojendra Narayan Chaudhury (Surma Valley cum Shillong: Non-
Muhamnmadan): Sir, on the last day I had started to make the suggestion
that no assistance should be given for stowing, and if any colliery was
going to close, the mine would be forfeited to Government. Government
will then put the colliery to auction. The abandoning collier will have the
right to bid. I am sure, in many cases, that person who is a malingerer
will be one of the bidders. There are mines which are voluntarily stowing
at their own cost. I make this proposal, because I believe that the Coal
Committee and the Honourable the Commerce Member are unduly fright-
ened by apprehensions about closure of mines. The Honourable the Cown-
merce Member admits that ‘‘all necessary measures of safety irrespective
of the fact that the cost thereof may be prohibitive should be borne by the
colliery owner himself.”’ He cannot ask the Government to raise money
for him, in whole or in part, by levy of a cess which falls ultimately upon
the consumer of coal or upon his brother colliery owners who do not require
stowing. That colliery owner who does not require stowing cannot be asked
to come into the common pool. The predicament of the colliery owner, if
‘any, who, being unable to meet the cost of stowing, bas to close, is of his
own making. For him the coal in the pillars does not exist since he cannot
extract that coal by his own resources. That coal in the pillars may still
be a reserve for the nation if the State can pay the additional cost cf ex-
traction. In that case, the State should get the entire prcfits, since the
nation pays for the cost of extraction. There is no reason why the wretched
exhausted colliery owner should make any profit out of State assistance.
He has in the past by his ‘‘persistent evasion and breaking of regulations’
(see page 215 of the Report) jeopardised the safety of the labour force and
in any cases caused their death.

In spite of the drop in coal prices from before 1925, that is, from 1923
onwards, he has by working indiscriminately to lower down raising costs
for high grade coal, leaving the slack to aecumulate in the pit, sl.lcceeded in
the year 1985 to reduce cost by 50 per cent. and thereby raise his profit by
cént. per cent. - If Honourable Members will look at the-statistics given-ab
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page 25 of the Report of typical high grade collieries, they will find that in
Company No. I, costs have gone dovsn from Rs. 5-5-0 to RBs.. 2-10-0,
and dividends mcreaqed from 12 to 22} per cent. In Company No. 1I; you
have the same figures, and every one of these nine typical companies hag
reduced cost by about 50 per cent., and one even up to 65 per cent. The
unrecovered slack soaked by rain water emits gas, the ‘principal cause of
fires. I had this from people living near Raniginj who are not interested in
mines. These are the people who are sought to be assisted. Do they
desire this charity, because they have made their pile and made mines
unsafe? It must not be supposed that they are all Europeans. A good
‘half of them are Indians, although of the bigger variety. 1 have calculated
from the Grading Board s Report 1937, that there are 123 graded collieries,
These 123 collieries raise more than half
the total quantity. The other 334 which will come under the operation of
this Act raise less than hali. I have counted Martin and Company as
Indian, although the 1938 Calcutta Resolution of the Congress Warking
-Committee might not have given Martin the statue of an Indian.

It is the selected grade collieries which have not only been making, but
increasing profits since 1925 onwards, in spite of the drop in coal prices,
From a comparison of the figures given at pages 242 and 243 of the Report,
it will be seen that in 1919, 86 collieries had a monthly average output of
11,767 tons. In 1933, their number decreased only by 14, but the output
has gone up to 12,394 tons. This about the Big Brothers. They have, by
increase in output of superior coal, been driving the small brothers out of
-existence. Figures will prove it. In 1919, 288 collicries had an average
monthly output of 345 tons. Of these, 165 that is more than half the
number, have had to close down by 1935. Those that have still remained
in the field could increase their output by only 15 tons, that is, by only 6

‘per cent. as against 16 per cent. increase of the Big Brothers. This is in a

nutehell the hlstory of the industry. The big ones and the graded ones
-constantly increase output far in excess of demands. The result is that
the inferior coal mostly raised by small concerns is unsa’eable and the infe-
rior producers have had to close down.

Mr. Whitehead, Chairman of the Indian Mining Association, Calcutta,
at the last general meeting, said:

“There appears to be no demand whatever for second class coal, bat prices of
first class coal have heen reasonably maintained.”

I had this from the Statesman of the 19th March last.

We want conservation. The Coal Committee has discussed conservation
‘al every page of the Report. The Coal Mining Committee admitted thaf
resources in second class coal are unlimited. They estimate the life of cokin
-enal at 62 years, and of good quality coal-at 122 years only. 1 ask this
House, is it conservation to waste short life limited reserve of good coal
‘indiscriminately for all purposes by shutting out from the market inferior
coal in unfair competltlon" ‘The price of grade 1 is 2/12 and that of grade
"9, is 9. Prices may vary at pltmouth but the Caleutta prices are almost
the same. We urgently require to legislate restrictions of output of high
grade coal arid emcourage the use of imferior coal wherever possible. That
‘is renleonservation. The so-called safety ‘deviee: of this Bill will acedntuage
that already gtave situation’ by giving a' subsidy to- encourage inerexsed ex-
traction of Goal in the piflars which are-mdstly of superior quality. What, is
- thee tharsnr it we. lesvie theiedal in the! pilars o be: extracted in fubure in
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quantities strictly according to need for use and not the thirst of the
collieries for high-dividends. - The Honourable the Commerce Member said
that conservation -and safety are two sides of the same coin. I say here
his safety-assistance contradicts and defeats conservation. It will perpe-
tuate in a higher degree the use of the superior coal for all purposes by
putting the producers of superior coal! in an artificially strong financial
position vis-a-vis the. inferior coal producer.

He probably realises the situation. The Government of India, Pepartv

ment of Industries and Labour letter No. 955, dated Simla, the 17th June,
1986, soys: ' ‘

“Collievies where sand stowing is not required wiil gain a substantial advantage
over others. (7his is oaly « natural advantage which should wot be grudged). Iu so
far as, the nced for sand stowing was based on consideration of safety, the disparity
in- cost' would call for no remedial aciion for the coal owner who s not in a jposition
to mine, with due regard to safety,—should not befallowed to mine at all. Again,. in
80 far as it was calculaied in the light of all factors involved to be vprofitable in the
long run, no question of compensation should arise.”

I ask the Government of India to stick to this correct position. May T
know why they have gone back upon their own resolution? The Honourable
the Commerce Member has half-heartedly put forward certain excuses. I
will noy examine them. T fail to discern the intelligence and acumen with
which we are familiar in his utterances. His No. 1 argument is this. He
quotes the Mining Committee criticising his own position that financially
weak colljeries should close down—in his own words ‘‘Those who cannot
mine with safety should not mine at all’’. This is what he quoted from the
Mining Committee’s report: _

“We ure definitely of opinion that this is not practical politics (The Lxp
the Committee dare teaching politics to the Commerce Member of the mighty Govern-

ment of [ndia}, more- especially as it would prejudice safety becaunse the mines that
yel:,‘ei slral]t, down would not be inspected and no one would know what was woing on
iaside them.” : ’

2rt8 of

May I know, who would go inside to inspect the 203 mines
12Nooxn, Cub of 640 which have closed down from the year 1919
* in  Jharia and Raneegunge? Will the owners of the 203
abandoned mines be induced' by offer of another subsidy to meet the
working losses to come back and again work the collieries and keep them
safe from collapses and fires? Collapses and fires are by no means
the 1nonopoly of those collieries which are required to stow. The
fires are mostly due to leaving slack, i.e., dust and broken pieces of
conl in the kine. By all means, prevent that by legislation and finding
@ market for slack coal by restricting the superior variety output. Al
this talk of insurance against fire and collapses in abandoned mines by.
subsidy. is sheer nonsense. Mr. Joshi, I think, should note that this
question does not affect the safety of workers as there will be no
workers. within an abandoned mine, and my Honoursalle friend, Prof.
Ranga, should also note this. As regards his argument No. 2, viz., that
‘‘stowing is required in a number of cosl mines; and if a'l such mines were
to be required to adopt stowing compulsorily and have to cease operations
owing to.their inability to meet the cost, it will involve hardship on the
workers who will be thrown out of employment’’, well, this is sop for
our old children, Mr. Joshi and Prof. Ranga. I am sure, even children
will not, fajl to diseern. thai; to. kmep. up. the supply in.‘the: mavket, other
<ollieries in the neighbourhood, wheo are mot: required to stow, -will: raise
wmore coml, ag; aleo .oolliariex, .which closed dewn; befors, in the face of
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keen competition, will reopen immediately. Increase and decrease in rais-
ings are accommodated without delay to the demands of the market. I
wil guarantee the dismissed workers immediate and full employment in
the next colliery. From the figures I have already produced and the quota-
tion from Mr. Whitehead’s speech, it should be apparent to all that every
owner is eager to sell as much coal as he can and, therefore, to raise as
much as he can.

These considerations should also allay the apprehensions in his third
agrument that the output of coal will be affected with the result that the
consumers might eventually have to pay much more for their requirements
of coal than the additional liability imposed on them by excise duty under
this Bill. It may be that the price of soft coal for domestic fuel will
increase and the cess will fallion the consumer, because it is made from
inferior coal, and keen competition between superior and inferior coal is
absent in this case. The cess may thus restrict consumption of soft
coke. Further, about the incidence of this tax in the case of coal, on
whom will it ultimately fall? My Honourable friend, Dr. Sir Ziauddin
Ahmad, has quoted from the Report that ‘‘the impact of the cess will
fall on the consumer but its incidence will be determined by the market
conditions of demand and supply’’. This is but economist’s truism. The
present condition of demand and suppiy being what I have described—
keenest competition amongst producers to find a customer even for a lump
of coal—will cause the entire burden to be thrown on the producer at
present and so long as present conditions prevail. I say, is it fair that
the inferior collieries which have no markets, making no profits, working at
a loss in the hope of better times in future, should pay,—not for their own
benefit but for the benefit of a few favoured collieries which have been and
are making huge profits by driving inferior coal from the market, simply
because their huge profits must not diminish. by the cost of compulsory
stowing? It is a notorious fact that the raising cost per ton diminishes
in proportion to the -increased volume raised. This is the reason for indis-
criminate extraction resulting in unsafe conditions in the mines for which
stringent safety measures are required, and for which the Coal Mining
Committee was appointed. It is well-seated, having created a virtually
monopolistic condition owing to their large volume of output and consequent
decreased cost per ton enabling them to under-sell the inferior coal pro-
ducer, offering a price for selected coal equal to the price of inferior coal
who are going to be assisted out of this cess against the under-dogs. The
cess at any rate should be levied mainly from the producers of superior
quality coal, because the profits of the industry come at the present
moment only from superior coal. My amendment No. 23 on the Final
List provides for this. ' The least the House can do is to accent the
amendment which proposes discriminatory rates based on varying ability ta
pav and on varving benefits to be derived by the two sets of collieries.
T have calculated that it will be sufficient to raize about thirty-eight lakhs.
The Gavernment of India require ahout forty lakhs (see paragraphs—24 and
25 of letter of 7th Julv. 1938). The fund will be augmented by customs
duty leviable under clause 6 of the Bill, , ’

As regards the engineering and financial aspect of stowing, T am
plad to be ‘able to sunport the eriticism of my Honourable friend, Mr.
Aikman, ' that “‘the Mining’ Committée has failed to consider the grest
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mining and engineering difficulties involved in their sweeping recommenda-
tions for compulsory stowing on a large scale”.  Mr. Aikman then
Pmeedﬂ' L dtia e ! -

‘*As an instance of the difficulties to bé overcome I would mention just two. The
problem of sand supply and problem of finance.” In regard to the former, I know of
no one familiar with conditions in the Jharia and Raneegunge fields who would agree
with the suggestion that the existing sand supplies in.that area are anything like
adequate for stowing on the scale visualised by the Commiitee. I shall not weary the
House with details, but I hope that they will beélieve me when I say that emple
evidence is forthcoming in support of my statement. Again, over the question of
finance, the Committee talked 1n generalities quite suarelated- to hard facts of - the

_ccse and, to my mind, showed a serious lack of appreciatien of.the ‘finaucial iesues
invalved.” . . .

This is the view of all the Englishmen in the Jharia and Raneegunge
ficlds. The grandiose scheme of fifky lakhs. capital-company to import sgrial
ropeways from England and the epportunity to dumsp British manufactures
has fuiled ta attract the gentlemen in the coal industry. The Government
algo do not believe in the scheme (see paragmaphs 20—23 of their letter of
.the Tth July, 1938). Therefore, 1 can safely leave the matter here with
the remark that to e also this schewae of sand supply, although strangely
supported by the provision in this Bill to suppiy sand in kind, looks very
much like the swindle of the *'Pit- Prop Syndicate’’ in the-detectine povel
‘of that name. Those situated near the river, who can get sand conveniently
at their door, are already stowing pits, wherever suitable, without asking
for a subsidy. They do not complain that the stowing is prohibitive to
-them. “So, even to the most credulous view, assistance is not required
in every case and to the same extent. Now. what is the test? What
is the measure of assistance required?  Several Honourable Members in
this House have made various suggestions in the amendments such as
one-third, one-half, two-thirds the cost. Accepting the principle laid
-down by my friend, Dr. Sir Ziauddin Ahmad, that ‘‘we are creating funds
for the benefit of the nation’’, as also the principle laid down by the Gov-
ernment of India that safety is a matter of individual concern, I hope
the House will realize that we cannot admit any claim to assistance for
stowing so long as the concern is making profits of even a pice on tae
whole business, no matter if the cost. of stowing has drastically reduced
its profits. T hope the House will accept my amendment No. 38, which
says: .

RO Provided that the value of such grant in any one year shall not cxceed
losses .af the toncern in that year due to working the mines inclusive of depréciation.’
.- . "I hope the House will accept this emendment. I am afraid the
. Honocuirable the  Mover stressés too much :the so-called agreement in the
Select Committee' and getting through the work in surprigingly short time.
I am'told thet he had many more surprises. I am informed that he has
.. received a memorial from 184 Indian collieries supporting drastic power
"rfor theé Inspector to compel safety, but strongly protesting against cess and
- State charity out of the Cess Fund. I do not kmow whether the Members

“of the Béleet Committee acted under anybody’s instruetions. If so, they
should have examined the credentials of their advisers and shouli have noted
the views of the Indian Chamber of Commerce, Calcutta, Bengal Nationa]
‘Chamber of .Commerce, Calcutta, Federation of Indian Chambers of Com-
merce and Tndustry. New Delhi, Bihar Chamber of Commerce, Patng,. ﬂnd
of the Indian Colliery, Qwaers, Association. which copstitute all. the Associa-
“tions of Tndigns..engaged or interested in the eeal industry, .. All . these
Kisociutions utterly condemn levy.of gess for assistance in.stowing.. . They

e
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should have taken a lesson from the careful study of Chapter I of the
Coal Mining Committee’s Report where they will find from the correspon-
dence between the Secretary of the Coal Mining Committee and the three
leading Associations of Calcutta who represent practically the -whole
industry, Indians and Europeans, that conditions being different from mine
to mine, it was impossible for any of the Associations to speak in one
voice.  Support to this Bill, so far as the coal industry is concerned, is
obviously from a few individuals who are likely to receive assistance in
stowing, and that support even is not very enthusiastic. @~ Many concerns
will never require any stowing; many others are not likely to get essistance
in the near future. Therefore, the bulk of the industry are against it
although there is no collective opinion.  There can be none. The last
surprise of the Honourable the Commerce Member must have been Mr.
Aikman’s estimate of the sand supply scheme and the ‘‘generalities’’ on the
finance of the scheme. My surprise is how Mr. Aikman having said those
things could still commend the Bill to the House. If sand supplies are noi
available or far more costly than the Comnmittee’s estimates, why tease the
tax payer for nothing? There will be very little stowing.  This Bill may
benefit a few undeserving concerns, but the bulk of the Fund will be re-
turned to the Government of India.

I join my voice with that of Dr. Sir Ziauddin Ahmad in pressing upon the
Government nationalisation of mines which is the only eftective means for
conservation as also safety. L press for working towards that end on the
lines suggested in the minority report. I for myself have more confidence in
the views of the Government Geologist, Dr. Krishnan, than upon the views
of the Inspector of Mines or the Revenue Commissioner or the professor
member of the Committee. The only argument that the Majority could
advance against the minority is that it would take ten years to complete a
scheme of nationalisation. The Government of India have taken two
years since the signing of the Mining Committee’s Repcrt to preduce this
ill-conceived, halting measure. The inordinate delay is explicable when
we remember that the Government in 1936 were of contrary views. People
delay doing things which are against their convictions.

To sum up: (i) I wont the Inspector to be specifically authorigsed to
order stowing and to be warned to enforce the old Safety Act strictly irres-
pective of consequences upon the individual owner. (2) I do not think
cess or fund is necéssary, Responsibility for safety is the individual con-
cern.  (3) Subsidy not to abandon mines is not the proper way to deal with
safety in abandoned mines. You cannot stop abandonment necessitated
by one and a hundred reasons except by penal legislation which would
be ultra-Hitlerian.  Other means must be sought, such as, removal of
slack coal and provision for proper ventilation to gases. (4) If the Bill
is at all to be proceeded with./ I want discriminating rates of cess. (5
Also that the assistance in'.stowing shall not exceed the actual loss of the
year for the whole concéern. - '

Above all, we require restriction of-output of superior quality coal strictly
to requirements for legitimate .purposes only. That way lies safety, con-
servation and salvation of inferior coal owners, who are the most numerous
of the industry. We cannot jeopardise the future of the great national
industry, the coal industry, by eating up our very limited resources of
cooking coal for steam raigsing and other lower purposes.
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Mr. Kuladhar Chaliha (Assam Valley: Non-Muhammadan): Sir, we
are by habit and training opposed to any measure that emanates from the
Government Benches, and I think I shall be giving a mild shock tc the Hon-
-ourable Member when I say that I am giving partial measure of support to
this Bill. The main thing that we should look after is the safety of the
mines as well as the safety of the workers. Owing to numerous accidents in
different mines in recent years it has become absolutely essential that
there should be some measure of legislation in order to protect the lives
of men as well as to conserve the coal which is a national asset. As such,
I welcome the measure, but I am only sorry that the Commerce Member
has not seen his way to include Assam and the Punjab in the Bill. On
abstract principles I believe these two provinces ought to have been in-
cluded in the Bill but I think the Honourable the: Commerce Member has
gone to the realities and realised that things are so different in these two
provinees that this Act should not apply there. But I shall presently show
to the House the figures of accidents and deaths in Assam and I hope I
-shall be able to convince the Honourable the Commerce Member that he
should see his way to introduce a measure for the safety of the coal mines
in Assam and the Punjab as well. I shall just refer to the figures giving
the death rates in those two provinces. The Honourable Member will be
surprised to know that the death rate per 1,000 employed in Assam in
1934 was 4.02; in 1985, 1.97; in 1936, 1-39; in 1937, 2-74. Now, what
is the number of serious accidents? I have got the figures for this class
of accidents also. In 1934, the death rate per 1,000 was 32-50; in 1935,
59.71; in 1936, 32-39; and in 1937, 52.96. The number of people em-
ploved in Assam mines is only about 2.000 and the accident rate so high.
T will, therefore. ask the Commerce Member to think of a legislation for
the protection of people who work in the mines of Assam. I confess that
our total production of coal is only one per cent. of the British Indian
output but. all the same, when we are concerned with the lives of men,
we cannot be oblivious of their safety. As such, I shall request the
Honourable the Commerce Member to see_ that some .sort of enactment
is undertaken for Assam and the Punjab also because the death rate there
also is high enough; for the sake of comparison I will mention that it
was only 3-36 in 1935, 8-93 in 1936 and 3-93 in 1937 in Bengal, Jharia
8.87 in 1937, Bokaro 3-84 (1937) Karanpura. 4.01 (1937) and Giridih 12.98
(1987). In the Punjab. it is. of course, 5°83. As such, I have made.out
& case for the Honourable the Commerce Member to have some legisla-
tion in Assam and also in the Punjab. The present legislation has been
undertaken on account of various sccidents in different collieries which
have been mentioned by my Honourable friend, Mr. Brojendra Na:"ayan
Chaudhury, and I would liké to give the House a few figures which, 1
hope, will not be tiring.

Tn 1934 in Poriapur colliery an sccident occurred and six were killed.

' i :n Bagdigi colliery and 19 were killed and
In 1935, an accident occurred in Bagdigl a1 e ad colliory

were injured. In 19385, there was an ac ] y
?:;1162 :veere l]:illed. In Lovobad there were two zccidents, in one eleven
were killed and in the other 85  were killed therg. The greatelslt
aocident occurred in Poidih colliery where 209 were _killed qutnghtl. -
order to secure the safety of the workers, this legislation is absolutely

- ECessary. “
c2
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_ There is also another _point’ of view; thls legxs}atron is. for the conger-
_vation of coal iteelf. It issaid that in Al countries there are'lgrge reserves
" of coal, but in India coal is much less. I Fnd from ‘the report of the
-Coal Committee that the reserves in the United Kingdom are 194,855
million which will last for 400 years. In America we have three billion
metric tons which will last for 600 years. In France, there are 20900
million tons sufficient to last for 400 years. The reserve in India is only
about 20,000 million tons of which only 5,000 million tons are of géod
_quality. Thereiore, in order %o secure this conservatlon stewing seems:
to be more or less necessary. The only point that is necessary to be con-
" sidered is what should be the rate_of cess Whlch shou,l‘d, be lievied under
““this Bill. We find that the I’mﬁan and the Eumpean owners difter on
“this pomt They have, not com %0’ any unanimous, agreement in -this:
matter and yet, from the point of view of coal itself, i is 'a national assat
and I think we should have some sort of cess for the conservation of so:
valuable a national asset. I have ientioned in my amendment that the
cess may be two annas per. toh arid that should be sufﬁc'lent for the titne

being for the purpose of the Government ' -

Tt is the considered view of the peeple m all countnes that coal ahould
be nationalised” arid “in - the United “Kingdom -itself ‘more and more steps
are taken in order to have State control over it. In Germany there is a
scheme of socialisation of coal ‘itself. Even in - France they want  to
nationalise coal mines. In India we should ‘try to nationalise the coal

“mines. The coal committee tay that the Jharia coal fields and the Ranee-

<~ gunj coal fields are worth about 13} crores and if the Government pay
that amount, the entire asset- will belong to the Government of India. I
submit the Government should think over the.question and, buy wp. the
entire coal fields so that the safety of the labourers.caw .be lgoked. into
properly and ‘the coal js dnly eonserved. -.I-trust that. tb,e cesg_mll be
reduced to two annas per ton as I have. suggested in my. a.m.eudment ~aind
I hope the House will see that the -gess is "not fixed: at the same' ra’re as:
in the Bill. With these words;-I support the motiom. .. .. - al M-

. Mr. Muhammad Nauman (Pstna “and Chota’ Nag'pur c"um ()nssn
‘_Muhammadan) Sir, speaking on this Bill for stowing, I have no hesita-
“tien’in supporting the Bili which aims at the measures for the safety of
" workers in. the, mdus{'ry i should like to add 'that such. -speurity to. ‘coal
. mdustfv 1t.se1‘f" is algo “of some .importance. . The coal md.ustry of this
country has not, been at, all prospeﬁOui forthe'last few years and no ‘effort
. should be made to increase the bYirdwd and-thus = exliaust the resonrges
unless it has reached a &tage where ne 'altérnafive is possible. Ts “this
stowing measure absolutely necessary or not? Thab is the question which
ought to be examined by the House. In 1936 ample powers were given
480 the Chief Il;speetor of _Mines under section 19 (1), A of the Tndian
" Mihek: Aot empow . bim  to take- stnngent _Ineasutes rewurdmg the
working ant mon-working of coal jpines for the qafetv of the workers. ‘fhe
‘pestinent question arises as to whether the Chief Imspector<did :l} "thnt
* hecould dorand~whether the-agoidents.were .only acts of God and_ that~uo
- 'amount. of- negligence could’ be,_atributed to i and Whigthér-he did his
- part of the duty to the begt interest and ta the besE of hig mtel‘ﬁgenee.
Now, Sir, in the circumstances of the accidents ‘that happened the
Government feel that this Bill should be brought forward. Now, “$hr,
I want to read s part of the letter which was addressed by the Federation
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of Indian Chambers of Commerce and Industry “to the Commerce : De-
partment, Government, of Iudia; on this:topic: - :
*“'The Indian Mining Committee appommted in "October’ 1836 to- e;l' ire “iutc thi
methods of extracting coal underground stated that uhe ‘maximum amq:l:;t -l-:f(«)c'oa-le
Z::t dcliawnl.dn;lng;tl-lllgelr first. workings for the last 15 to 20 g;ars by the apecisi and
8t class grade colliery owners without anv . d . to t ences. of &
extractions in the collieries concerned.”” ¥ doe. regard. ° f‘-‘e congequgnc,(ja‘ of such

. Now, Sir, I ask whether the Chief Inspector was alive to these facts.
Did l}e take all possible steps in consideration of thig? Did he inform
‘the different Managing Agents and the owners of the - collieries -about the
danger. Considerable profits were made from these huge outputs during
these years and, naturally, these owners and Managing Agents did not
take into serious consideration the dangers- that it. entails. . The- colliery
owners did not observe all the rules and regulations of the Mining Aect
and in some of the Jharia and - Raneegunj coaifields a = state-has been
reached in which continued extraction of coal from - pillars by ordinary
methods has become impossible in some cases-and-in- others would in-
volve serious danger to those engaged in the work. If the requirements
of the law were observed by these colliery -owners this new proposal would
nat have been brought and hence in their breach the whole industry
should not be made to pay for their careless workings, and any expendi-
ture which these colliery owners are now called upon, under the Mining
Act, to meet with a view to observe the regulations should be an item of
expenditure for those individual colliery owners and should not be a gen-
eral burden on the coal industry. ‘ :

This is the view which the commerecial community has expressed io
this reference from time to time. I should say that thésec views seem
reasonable—of course, there might be difficulties—in the sense that when
certain collieries have reached the stage where nothing is possible except
-stowing, that is an inevitable thing whatever be the extent of the penalty.

Now, Sir, the proposal of taxing the coal all round at four annss maxi-
mum aetually amounts to taxing the consumers of the coal which will
‘have to be paid by all those industries in India which utilise coal for
generating their power  which, indirectly, will amount to taxing the
people through industries. At a stage when our industries are as yet in
their infancies and when all sorts of direct and indirect taxes are being
hurled on to the consumers in India in the way of restricting free trade
by protective duties and otherwise, they should not be c(jmpelled to pay
more than what is absolutely impossible to avoid. That is my argument
anfl nothing further. It is always the duty of the State to study all the
implications and the effeets that the Bill may bring and I should hardly
think that the coal industry has reached a point where this legislation is
absolutely inevitable for the entire mining sections cf this country. 1t
may be necessary for certain particular mines and qnly those should have
been made responsible and to penalise the wyhole _mglustry seems rathe;
indiscriminately condemning the innocent with criminals for. no faplt o
theirs but for easy working of a certain measure; I should think this is
-equitable. '

Now, 8ir, it reopens the question of the comparative capacities of the
different coal mines. Unfortunately the position of the coal imdustry is.
this that most of the inferior collieries are in the hands of the In_d}aps
and all the higher gidde apd ' first grade colfietiés are in the hands of
Edropeans.” g&ﬁvevér, we should ‘eximine the ‘positioni bétween Indians

ans.
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and Europeans. Most of the superior grade coal produced in mines is:
owned by them and controlled by European interests; and to the best of
my information,—I speak subject to correction,—most of the accidents
have occurred in these European managed coal mines. I think it would
be very hard for these mines which produce lower grade and ungraded
coal and it would be very hard on the consumers of this class of coal. It
is argued that discrimination is not possible. It may be difficult but
when the question of the existence of such an important industry of a
country is involved the difficulties should be overcome by the State by
certain measures which would not cripple the whole industry. T agree it
may be difficult; I have not gone into the question very deeply. but the
State is in, a position to examine the whole question more exhaustively
and find out whether there is any possibility of making such discrimina-
tion which is the only possible thing in the interest of the industries which:
utilize coal and which have to exist in this country. I certainly agree
with my Honourable friend, Sir Ziauddin, that it is demand and supply
which control the prices in every country, and I further say that as there
is no immediate substitute, in spite of increased prices, the coal industry
would not be ruined for all time at once. But there is certainly no get-
ting away from this fact that other parts of the world where there are
bigger coal producing areas and with more advantageous resources of
passage may begin to dump this country with foreign coal unless some
other measures are introduced immediately, and, at all events, the con-
sumers will have to pay a higher rate to contribute about 50 lakhs to the
Government. Now, Sir, I want to give the exact position on the figures
of tonnage and the income. I have been given this by one of the Cham-
bers of Commerce in Calcutta, and I want to read it out to the House,
and suggest that even on discrimination of 4 as. and 2 as. Government
can very well undertake the project:

1936 : Output of coal in British India excluding Assam and Punjab.—20,222,08%
tons.

Output of collieries (European managed 65 and Indian 58) having selected grade
certificates.—11,072,918 tons.

Approximate income from collieries mentioned above at 0-4-0 per ton.—Rs. 27,68,229.
Output of collieries having grade I and lower grades and ungraded coal.—9,149,171
tons. :

Approximate income from callieries mentioned above at 020 per ton.—
Rs. 11,43,646.

Total approximate income—Rs. 39,11,875.

(1) The above income has been calculated on output (Tons 20,222,088) and not om
cecpatch which amounted to tons 19,290,487 which will give an income of approxi-
riately Rs. 37,37,200.

(2) During 1937 output of coal in British India was tons 21,915,823 and in 1938 it
wae even higher, i.e., about 24 tons; hence ‘the despatch would be proportionately
heavier than in 1936. Hence it can safely be estimated to give an income of at ieast
Rs. 38 lakhs if not more. ’

(3) Besides the above income there shall be a good income under clause 6 of the
Bill, i.e., customs duty.

(4) The Government of India according to paras 24 and 25 of their letter of 7th
July 1938, desired an income of Rs. 40 lakhs only at the maximum.”

And the figures that I am giving brings in almost the same figure, wiz.,
about 40 lakhs. :

Now, 8ir, the position that I want to explain is this that unless some
sort of discrimination i8 made it will be very hard on these collieries which
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are producing lower graded coal. My Honourable friend, Mr. Aikman, is
looking at me and perhaps he is not feeling comfortable at my suggestions.
1 should like to hear his views later when he gets up, this, however, is
what has been conveyed to me by the different Chambers of Commerce
and the members of the commercial community as their eonsidered opinion:
I have personally no interest in the eoal industry, but having long connec-
tions with commerce and trade of this country this is the information, that
1 have been given by commercial organisations; In view of these opinions I
certainly think that it will be very hard on those mines which produce
lower grade coal to be taxed on one and uniform way. With these few sug-
gestions, I support the Bill in a restricted way.

Babu Kailash Behari Lal (Bhagalpur, Purnea and the Sonthal Parga-
nas: Non-Muhammadan): Sir, the idea of Government in bringing forward
this Bill is to secure safety of miners and conserve the resources of coal
supply to the nation, and the Bill has to be examined from these two points
of view. There can be no two opinions about the importance of safety of
miners, and conservation also ig & national concern whieh should have ihe
support, of all. But we should not run away with ideas only. The safety
of miners should, of course, be secured, but we have io see whether the
proposed measure is likely to secure the ends in view. My Honourable
friend, Mr. Joshi, representing labour, is jubilant over it, and, of course,
from the point of view of the safety of the miners, it is all right. But he
should have gone deep and, as a matter of fact, he has gone deeper and
he has shown to Government that all the recommendations of the Mining
Committee have not been incorporated in this Bill, if at all there is anxiety
for the safety of miners; and he has shown several important items from
the report of the Coal Mining Enquiry Committee which in the interest of
the safety of the miners should have been incorporated. But they are left
out and 1 think, perhaps Mr. Joshi ought to have been wiser as to why the
Government, which is so anxious to rush in with this Bill, has left out
those items although they are in the interests of the safety of the miners. .

Mr. N, M. Joshi (Nominated Non-Official): They are on the side of the
capitalists.

Babu Kailash Behari Lal: Yes. This little good which this measure
proposes should have been taken with a grain of suspicion by -Mr. Jos:hi.
When I judge the measure from that point of view I find that this stowing
measure is & double edged one. It has te be examined whether this stowing
is for the benefit and safety of miners only or has some other purpose be-
hind it. It looks as if it is in the interests of those who have to work
in the mines; but the way in which it is being rushed tl_n'ough leq.'ds one to
suspect; and lest I be charged with suspecting éverything that is brought
forward by this Government, I will show how the Government has been
rushing this measure. The idea originated in 1936 and & letter was address-
ed by the Government of India to the different interests in June, 1936.
The Coal Mining Committee was appointed by the end of 1936. ~ The
Report of this Committee came in April, 1937, and since then, the Govern-
ment addressed the Provincial Governments in 1986. The different mining
associations and federation and others gave their replies by the end of 1936.
The Government of Bengal wanted time to submit their views; but on the
24th December, 1938, the Government intimated that a conference would
be held on the 18th January, 1939. On the 18th January a conference was
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held and on the 30th of January the minutes of the conference was received.
On the 8th of February the Bill was introduced and on the 13th February,
1939, the Bill was referred to Select Committee and on the 17th February
the Select Committee finished its business, although it was originally in-
tended that it should finish on the 28th of February. Of course, there is no
doubt that if theee-is a genuine desire on the part of the authoritiee to do
good to the men working in the mines, they should really hurry up such
measures. Bus knowing the past of the Government and their anxiety to
do good in such mabters, we suspect g little when there is hurry; and when
we go through the papers our suspicion is confirmed still further; because
although in the previous letters of Government, when this idea about this
measure was initiated shere is mention of this that it is intended for mines
which have not been worked in the interests of safetv and which have
extracled too mueh coal and extracting more would endanger the lives of
miners: that was the view first held. But, subsequently, that idea seems
to have been abandoned and'4he Govérnment have eome to this eonclusion
that this safety measure should be applied in such a way that all colliery
owners should bedr the butden equally so that the mines I have referred
to will receive the best of help by this measure. That surely makes us look
at this Bill with some amount-of suspicion. Of course, they say they can-
not discrininate and decide: at this stage that only those mines should bear
the burden who sre in imn¥edtate necessity beeause this is a kind of insur-
ance measure. We undérstend what is an insurance measure. We know
although all the insured have to pay premium but only those get the benefit
who become entitled accérdiffs to the rules of insurance. But, of course,
even in insurance, insurers ascertain what kind of man they should insure.
We have never seen an insurer insyring a consumptivé man or a man on the °
death bed. Here we find a ease Tiké thét. The colliery owners whe have
exhausted their mines and' thiose who have brought themselves to such a
condition that they immedii¥ely wat 'such help by stowing are now lending
support to the Government'in' thi ineasure and 'Govémment now-suy that
they are anxious that those who hawe paid the premiums. should get the
help. But I would ask the Government to consider this question: knowing
fully well that the person to be insured has become consumptive or is on his
death bed, should they not tell the person that he is not going t> b
insured or benefited in any way ‘unjustly? Of course, the persens’ affected
say that stowing i5 a measire caléulatéd to bring safely to the miners and
also to encourage ¢onservatioly t& some extént; but for God’s sake, do not
tax all indiscriminatély, s6 that%hose who are going to be benefited imme-
diately may prosper at the’cost'of those’ who are not in need of stowing at
present: those who' aré" going o ‘b benefitédhave derived alrcady the
greatest amount of ‘benéht in- theé’ past and they are likeély to derive in the
immediate future greatée-bénéfit: thish -those who are going to be saddled
with this taxation: they will 'be-wifed off on account of this competition
and increased cost of prothuhith.

Then, thete is 2 technioal-diffeulty ajso. As Mr: Aikmun hes said there
may be difficulty in- fintkigeanio: Obher friends. aleo have doubted how
far this measure’ will ‘help i thie conservation of coal resources or éven.in
the matter'of saféty. We muskiithwmefore, probeed chutiotsty, and-if theve
is any risk of wasting: and edalmriing upon this ‘wessire. without under-
standing the‘-'ﬁﬂl implicabioh: of ~it} then: it-is; much: better thes: the-whole
matter is gote hhroughr'w.m!&bothuseﬁﬁen(mﬁbﬁéﬁddtys shext: !

finding sand and other difficulties of technical nature. 1 am told there



THE COAL MINES (STOWING) BILL, 3227

are very few countries —perhaps no country—where such measures have
been taken up on this scale, even in places where there are larger mines
then in India. o

- Then, Sir, there is another point. One can understand that this mea-
sure -can lead to conservation by wiping off from the field of competition
those who are now working in the mines at a heavier cost and those who
will have to bear the burden of this taxation. If this is the idea of cemmme-
vation of the resources of coal supply, then, of course, it will surely help,
but in justice to the coal mineowners, Government should take into account
the fact that it will not be in the interest of conservation, rather it will be
in the interest of further exploitation of the resources of the country as well
as of the consumers, and considering these two points it is always safe to
be ‘just and not to be over anxious and cautious for conservation so that
one section of the people may be unjustly victirnised while the other section
of the people may be unduly favoured. Of course, I would have. given my
wholehearted support to the point of view put forward by my friend, Mr.
Joshi, as I belong to a provinece where questions relating to coal mines can
be understood only in the light of the interests of the labourers. As a
matter of fact, one of my friends just asked me if these questions reiating
to coal can be understood by & Biharee?- I confess that this coal problem
or the subject or object of coal is not 8o much of interest to Biharis. Of
course, 1 could hirve even said that if: these coal mines had not been dis-
covered, it would have been of greater advantage to Bihar rather than
these coal mines have been discovered and are being worked. So I can
understand the coal question from the point of view of labourers, and I
would have given my whole-hearted support, but as I find there is some
intringic defect underlying this measure, the measure should have been
circulated for opinion and apinions should have been obtained from all
points of view, technical as well as administrative. That would have help-
ed the Government much better instead of rushing through this measure.
Even «t this stage Government can do a little justice as has been proposed
by-some of the amendments that discrimination should be adopted in such
a way that those coal mines that ate-not likely to get any benefit in the
imamediate future should be taxed lesg than those who are to have inime-
diate benefit who should, of cotirse, be saddled with a greater burden. With
these words, Sir, I give my half-hearted support.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhaminadan Rural):
'Sir, T give my general support to this Bill. I wish that thie Bill had been
introduggd even a year ago. The kind of demand that it proposes is long
overdue. We want compulsory stowing, but the difficulty is. whether this
compulsory sand stowing should be financed by all the preducers of coal
or by ounly those whose mines have to get this particular benefit. If all
the mines are owned by the State or even comfroiled by the State, then,
certainly, the case for making everybody confribute equally as much as
any one else to the financing of sand stowing is very strong, but if, on the
cther hand, there are a large number of coal ppoducers who have derived
profits from coal mining for a long number of years and who, todsy, are
obliged to carry on this sand stowing, Then it is rather hard, I admit, on
the others to be asked to contribute equally to the cost of this compulsory
sand stowing. At the same time, it has to be recognised that in emer-
gencies, when national resources are at stake, and lives of large numbers of
workers are in jeopardy, we cannot very well make such nice distinctions
a8 between those who make profits and those who are not able tn make
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such big profits, or those who have been in the trade for a long time or
those who are just getting into it; but on the whole, there is certainly
some case, 1 concede, for making some sort of discrimination in regard to
those people who today make profits out of coal mining and who, at the
same time, need sand stowing in their own mines and see that these people
are not paid all the cost of sand. stowing as the others who are not able to

. nake any profits at all but on the other hand are even losmg money and
who need for their mines sand stowing. If it is at all practicable and
possible, I want the Government to consider the need for this particular
diserimination.

1 have, however, to state that the Royal Commission on Labour has
itsclf reported in 1929-30“that till then the accidents in mines had not
shown any signs whatsoever of any diminution, apd 1 find, Sir, from the
Coal Mining Committee’s Report itself that up till 1985 the number of
accidents was going up and also the number of deaths was on the increase.
Therefore, the need for this compulsory sand stowing is very great and it
must be achieved as soon as possible.

But, Sir, when we come to the larger question of ways and means by
which safety in coal mines can be assured, and also when we consider the
question that the national resources represented by our coal mines have to
be protected, we find that the Government have been very very indifferent
indeed. Sir. the Coal Mining Committee had recommended that there
should be a greater and larger direct control over the manner in which
these mincs are worked in this country with a view not only to prevent
these accidents, but also to prevent the large wastage that is taking place
in our national resources as represented by coal. India, Sir, is very poor
in her coal resources, and at the present time in every country which has
any industrial ambitions at all, coal is extremely prized and badly needed,
and I find that a very good authority on the point states that our coal
owners had not been very careful in utilising these services to the best ad-
vantage, rather they have been very callous and have been wasting our
coal resources in this country, that they have been thinking only of the
immediate benefit and advantage, without caring for the national interest.
But the Government have not come forward till now with any measure
whatsoever intended to protect our national resources and see to the
proper utilisation of our coal resources in this country. I hope, Sir, that
the Government will take the earliest possible steps to see that the nation-
alisation of mines, which has been recommended by the minority report
here, is carried out at the earliest possible moment so that sand stowing
can be achieved at a smaller cost than is estimated now, and also the coal
extraction is carried on really in the interest of the nation and the interests
of the workers are properly protected.

Moreover, we find that today the coal industry is being subsidised by

1 ?v the Government of India. ‘'The Government of India have their
" own raiiway ecollieries, but they do not work them to their
fullest capacity because of their chicken-heartedness in regard to the needs
of thege private coal mines. They want these private coa] owners to make
as 'great profits as possible and that is why they keep their production to
the minimum level. And that is a wrong policy. Not being satisfied with
that, the Government are imposing a revenue duty of ten annas per ton
ou coal, coke, patent fuel and so on. In that way also the coal industry
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is deriving protection from the Government. In addition to these two,
Government now want that all coal mine-owners should come into the
scheme of compulsory sand stowing. This sort of subsidising a private
industry in which these owners have been making appreciable profits is a
bad policy and really amounts to a wrong diversion of public resources
into private pockets.

I find that even in this particular Bill Government are rather partial
towards these various owners. If the object of the Government is really
to ensure greater safety of these miners, I fail to see why they have not
made any provision whatsoever for representation of labour on this parti-
cular Coal Mines Stowing Board which is proposed here. Is it meant
that merely because these people are all wage earners they have no interest
whatever in safety in coal mines, or is it meant that because they are wage
earners they have no right whatever of represertation on a Board whose
sole object is to coliect this money, utilise it on compulsory sand stowing,
ensure safety and thus help the nation also to conserve its own national
resources? This is a very, very one-sided view point of the Government,
and T hope that it is not too late for the Government to reconsider their
own position and try to provide for adequate representation for labour on
this particular Board as is suggested by me or even by Mr. Joshi.

Mr, N. M. Joshi: Why even?

Prof. N. @. Ranga: I suggest that there sliould be three representing
labour to be appointed to this Board whereas Mr. Joshi who is a moderate
wants only one member. I hope that at least his moderation will be
appreciated by Government and that they will agree to his amendment at
least if they cannot very well swallow my own amendment. Again, there
is the other point,—why is it that Provincial Governments are kept out of
this particular Board? TIs it meant that Provincial Governments have no
interest whatsoever in safety in mines or in the conservation of coal
resources in all our mines? Certainly it will be the task of our Provincial
Governments, if the Central Government were to fail to achieve that oLject,
to nationalise these mines and thus prevent the profiteering that.is going
on and also safeguard the interest of labour both in regard to wages and
also their safety. The Provincial Governments which ought to be
primarily interested in this kind of work should not be kept out of this
particular Board. It is wrong, T think, in principle and also as a matter of
policy. The Central Government as well as this particular Board would
bé strengthened in their work if they were to avail themselves of the co-
operation on this Board of the representatives of the various Provincial
Governments which are interested in the matter.

T hope that the Honouruble Member when he pssses on this portfolio
to his sucecessor will advise him to cause much less delay than there has
heen till now, and to sponsor a Bill which will give effact to the other equally
important recommendations, and some, even more important rec_ommend-
ations of the Coal Mining Committee so that the coal mining industry will
come to be properly rationalised, properly organised and its marketing
organisation—its grading, its internal organisation and administration—
will be modernised and systematised with a view not only to increase their
own profits but also increase the wages of the labourers and their safety.
Sir, I support the Bill. .

Some Honourable Members: Let the quest—ibn be now put.
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Mr, President (The Honourable 8ir Abdur Rahim): The question is:
“That the question be now put.”
The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to make further provision for safety in- coal mines, as reported Ly
tre Select Committee, be taken into consideration.’”

The motion was adopted.

Clause 2 was added to the Bill.

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:
““That clanse 3 stand part of the Bill.”

Mr. N. M. Joshi: Sir, I beg to move:
. “That after part (r) of sub-clause (2) of clause 3 of the Bill, the fnﬂowing be
‘inserted : .

‘(+i) one person appointed in accordance with sub-section (e} of section 10 of the
Indian Mines Act’.”

The second part of clause 8 lavs down the constitution of the Board. Tt
‘18 to administer the fund collected out of the cess as well as to give grants
for the purposes of sand stowing to different mines, and also to carry out
such objects as regards safety in mines as the Government of India may,
by notification, assign to this Board. Sir, the proposal made by Govern-
ment in this Bill omits some of the vital interests which must be
represented on this board. You all know that this Bill is intended. to safe-
gard safety in mines and it is the miners who work in the mines who are
more interested in the safety than those people who -invest their money
for the production of coal. Naturally, evervbody would accept that the
miners should be adequately represented on such a board. This question
of the constitution of the board was considered by the Coal Mining
Committee which recommended the establishment of the Indian Mining
Board. That committee recommended a board of the nature of an expert
‘board, that is a board consisting of experts as opposed to what we might
call a representative board, that is a board consisting of the representatives
of the employers, the cess payers or the consumers and last but. not the
“least of labour. Unfortunately, the Government of India did not accept
“the recommendation of the comiittee. The Government decided upon a
‘representative board. The committee recommended that if the Govern-
ment of India appoint a representative board, then certain interests must
be represented on that. I shall read only two or three lines from the
report of that committee. The committee in paragraph 278, on page 144
“of their report, state that the first question in connection with the consti-
tution of the statutory authority is whether it should be a representative or
an expert body. If it is to be an expert body, they recommended that the
folfowing interests could claim representation, name!y, the Government,
the Mines Department, the Geological Survey, the Railway Board, Royalty
‘receivers, mine owners, colliery managers, labour and consumers. You
will ‘thus clearly see that the commitbee which considered this question
recommended the representation of labour on this Board. I do not know
why the Government of India have not accepted this repommfmdatmn of
the mining eommittee. I have stated the functions wh'lch, thlsBoard is
expected to perform. One of the functions is the administration of this
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Act. The second function is grant of stowing materials and other assist-
ance for stowing operations. In order that this board should do this.
function of distributing grants for sand, etc., in a proper manner, so that
safety will be safeguarded, it is necessary that there should be a represent-
ative of labour on this Board. If the Board consists of a majority of the
_representatives of mine owners, their tendency will be to save money out
of this fund and not give sufficient grants for the.purpose of stowing.

) _Ybu‘may‘ ask, after the cess is once paid, what is the interest of the
- mine owners in not giving sufficient grants. It is true that the cess will
be collected and the fund will accunulate but if the fund is not spent and
much savings accumulate, the mine owners will be able to go to Govern-
ment and say that the rate of cess imposed is too large and unnecessary.
»“.There'fm"e, the rate of cess should be reduced. That is the danger of leav-
ing the whole administration of that fund in the hands of the representatives
- of ‘employers. 1 have no doubt in my mind that if the board consists of a
majority of representatives of mine owners, after two or three years, the
mine owners will go to Government and say ‘‘The fund has accumulated too-
much.” We cannot spend it. Therefore, please reduce the rate of cess’".

The ‘Assembly then adjourned for Lunch till Half Past Two of the Clock.

The ‘Assehrny re-assembled after Lunch at Half Past Two of the Clock,.
‘Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

. Mr; .M. Joshi: Mr. Deputy President, when we adjourned for lunch
I was pointing out why there should be a representative of labour on the-
* Board which ig t0 be eénstituted under this Bill, and I showed that in the-
- disttibution of grants to various mines for the purpose of stowing, the help
of a labour representative was necessary in order that adequate help should
be given to the mines to introduce sand stowing. Then there is another
reason why a labour representative will be useful ori this Board. That-regson
is that the Board, besides giving grants to various mines for the purpose of
sand stowing, will also consider questions of safety which may be referred
to this Board by the Government of India. Sif, if this Board is also to
‘eonsider questions of safety generally which the Government of India may
“jefér to them, then, certainly; a labour representative must be there on the
- Board. I, therefore, feel, that thie Government of India have done & great
“injustice to the miners in Indian mines in 1ot -securing their representation
““on +his Board. Sir, my amendment, therefore; ‘proroses that there shopld
be at'least one representative of labour on this Board, and that representa-
tive $hould be appointed in accordance with sub-section (e) of section 10
of the Indian Mines Act. That section provides that the labour representa-
““%ive onthie Mining Board which is to be constituted under the Indian
- Miines Aét should have two representatives, and that seetion provides for
‘the ‘method of selecting the: labour repres¢ntatives. I do not wish to: go-
into the method: the method is such ‘that: if there isa strong trade union
in- the vhining area, that umnion should eleet the two represen’atives. If
w‘h‘eré"’i's not & very strong union ‘but if-it-is a union with a members{np t:df
mare than one thousand, one of the two. representatives should be electec
_ by the union and oheé should be . nominated by the Government. That is
* ‘the method of electing fahour représentatives as proposed by the Mipes.
“Aet coo T

H
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I propose that there should be at least one representative of Indian
labour appointed on this Board, because the Board, besides distributing the
grants, will also consider general questions of safety. My Honourable
friend, Prof. Ranga, said that my amendment is a very moderate one.
Well, Sir, I am always very moderate and I am not ashamed of being a
moderate. Sir, I do not know why the Government of India should have
omitted to secure a place for a labour representative on this Board. I have
already pointed out that the Indian Mining Committee has already recom-
mended that if a Board should be constituted then the labour interests
must be safeguarded. As a matter of fact, under the Indian Mines Act,
a Board is to be constituted to consider, not ordinary questions of distribut-
ing grants to various mines or questions of safety, but the Board appointed
under the Indian Mines Act has to perform more important duties, and the
Board has to approve or disapprove or suggest amendments to the regula-
tions which the Government of India may make or may propose for the
safety of coal mines and miners. The Board appointed under the Mines
Act thus not only considers individual questions of giving grants but
considers general questions of regulations for the coal mines. The Mining
Board under the Mining Act may consider an important question like the
compulsory use of safety lamps in mines. That is likely to cost something
to the Indian mine owners, but a question of sand stowing is not left to a
Board constituted under the Indian Mines Act in which labour is, if 1
may say so, properly represented. I would like Members of the Assembly
to examine what the constitution of this Board under the Indian Mines Act
is. The Board appointed under the Indian Mines Act to consider such an
important question as regulations for safety in mines has three representa-
tives of Government,—the chairman, the chief inspector of mines and a
person not being a chief inspector of mines nominated by the Central Gov-
ermment. There are three represeniatives of Government on that IFoard,
there are two representatives of employers and two representatives of
labour. The Board which is appointed under the Indian Mines Act has
got seven members out of which three represent Government or are nomi-
nated by Government, two are to represent employers or the owners ,and
two represent labour; that is out of seven, labour has two representatives
and employers have two. The right of labour to have equal representation
with the employers is recognized under the Indian Mines Act, in the
appointment of the Board under that Act. I do not see why the Govern-
ment of India should have in this case entirely ignored the labour
interests. It is true, Mr. Deputy President, that even under the Indian
Mines Act, some years ago, no representation was given to labour. B}xt,
Sir, this question was considered by the Royal Commission on Indian
Labour. The latter went thoroughly into this question of the right of
labour to have a representative on the Mining Board and, in accordance
with the recommendation of the Royal Commission, the Government of
India amended the Indian Mines Act and provided equal representation to
labour on the Mining Board appointed under the Indian Mines Act. Sir,
as this question has been gone into by the Royal Commission, I think the
Government of India will not omit to have a representative of labour on
this Board. Sir, such Boards for the welfare of labour are not appointed
only in India but there are other countries where such. Boards are
appointed, for instance, in Great Britain. They have legislation for consti-
tuting a Miners Welfare Fund. Now, the Committee which managces the
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Miners Welfare Fund in Great Britain is constituted in such a manner
that labour is properly represented on that Board. I, therefore, feel that
when we constitute a Board in order to safeguard the welfare of Indian
labour, the claim for labour to be represented on that Board should be
recognised. 'That claim was recognised by the Government of In@xa
$hemselves under the Indian Mines Act. I, therefore, feel that the Legis-
lature should accept the amendment which I have proposed. Sir, I go no:
wish to say anything more on this subject but I hope that my amendmen
will be accepted.

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:
“That after part (v) of sub-clause (2) of clause 3 of the Bill, the following be
inserted :

“(vi) one person appointed in accordance with sub-section (e) of section 10 of the
Indian Mines Act’.”

The Honourable Sir Muhammad Zafrullah Khan (Member for Commerce
and Labour): Sir, I am afraid 1 must oppose this amendment mainly for
the reason that it would upset the composition of the Board which has
been agreed upon between the different interests who would be directly
affected. Mr. Joshi with the same eloquence and persistence with which
he has moved this motion moved an amendment to the same effect in the
Select Committee but it was not accepted by the Committee. I do
submit that Mr. Joshi is carrying maftters a little too far when he says that
it is the miner who is principally affected by the decisions that might be
arrived at. In one sense he is, of course, affected. All this trouble is
being taken in the interests of the miner, but it does not appear to me
that any of the activities of the Board are likely to be of a kind as the
result of which the miner’s interest might be adversely affected. I,
therefore, hope that Mr. Joshi will not persist in the attempt to upset a

matter which has the largest amount of support among the interests who
are directly concerned.

Prof. N. G. Ranga: Sir, I rise to support this amendment. I charge
this Government for trying to go back upon its own policy of affording equal
representation to labour on all such bodies which are brought into existence
for the conservation of the national industry and the safety of workers.
My Honourable friend, Mr. Joshi, has already given chapter and verse to
prove how in the Boards that have already been constituted, workers
have been granted equal representation with employers. But my Honour-
able friend, Sir Muhammad Zafrullah Khan. states that this particular
Board is being brought into existence mostly in the interests of labour and,
therefore, there is no danger of the interests of labour being neglected even
if there is no representation for labour on it. I think he is slightly under
a misapprehension. He fixes only the maximum limits up to which a
cess may be levied and money may be collected from all these mine
owners in order to carry out this compulsory sand stowing, but it is quite
possible for this Board which consists so predominantly of representatives
of mine owners to try its best to keep down the expenditure of this Board
on sand stowing in order that the total amount of the cess that may be
collected from these mine owners may be reduced or it may be kept as low
as possible. It is to their interest to neglect their duty towards this need
for sand stowing. If it is not, then there is no need at all for this legis-
lation. Tt is because that our mine uwners have neglected this particular



2234 LEGISLATIVE ASSEMBLY. [8rp ApnriL 1939.

‘| Prof. N. G. Rangs. |
duty of theirs, both towards the nation and the workers, that the Govern-
ment have felt the need to bring. forward this particular Bill in order to
impose this compulsory sand stowing. 1t is only natural to expect these
mine owners to try so far as it lies in their power to avoid this pertieular
duty on compulsory sand stowing and to carry it out as inefficiently as they
can in the hope that the amount of money that they have to spend will be
less, resulting in its turn again in a reduction in the total amount of the
cess to be levied upon the total awount of coal mines. Therefcre, it is
most essential that there should be some representatives on this Loard
whose primary interest. should be to see that this compulsory. sand stow-
ing is carried out thoroughly and fully.

~ Now, who is there at present to discharge that particular function?
Only two members and one of them happens to be the Chairman appointed
by the Government. Even the Government have not taken care to see
that it is properly represented. It may be said that there are two persons
on the Board to look after the interests of the labour. One is the Chair-
man appointed by the Government and the other is the Chief Inspector.
After all, the Chief Inspector is there to see that sand stowing is effected
properly in all mines where there is need for it and that it is done thoroughly
and adequately. But I do not think these two persons as against
four others will be strong enough to get the work done either efficient'y
or fully and certainly their point of view will be strengthened if there was
a representative of labour who will make it his particular duty to insist
upon the sand stowing being done satisfactorily. I do not know why
my Honourable friend, Sir Muhammad Zafrullah Khan, feels that the
“labour has nothing special to contribute on this Board.

Secondly, it is wrong in principle to try to constitute a Board like this
_consisting mostly of people who belong to one particular interest which is
interested in this particular industry. Aeccording to me, there are four
interests,—the consumers, the State, the workers and the 1nine owners.
Only the State is represented but most inadequately. Consumers are
not thought of at all and the workers are not sought to be given ‘any place
whatsoever on it. I think it is most unfair and I wish to record my
protest against this policy of the Government and I also wish to
say that it is wrong for the Government ta say that .all the interests
concerned have alréady agreed upon. this particular proposal and there-
fore it shan't be altered. =~ What are those interests which they have con-
sulted? They have not given the information. If they mean that only
the mine-owners have been consulted, then T say that they have not con-
sulted all the interests involved in it. If they had consulted . the
workers also and if they had not. either asked for representation
or. had even opposed any suggestion of representation of themselves on
this Board, then I would like the Government to vouchsafe that informa-
‘tion. 1 they have not consulted the workers at all in this matter, then
T think it is wrong for the Government to say that they have already con-
sulted .all the interests concerned.  Supposing, we admit for the. sake of
.argument that they are right in consulting only these mine owners and
"nobody else, even then T charge them with having given up their own right
on behalf of the nation as a whole and of the consumers to get themselves
.adequately represented on this particylar Board. I should havée expected
_them to try to see that they themselves are represented at least as wéll us
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the mine owners and also to make provision for themselves to exercise the
right if and when the occasion had arisen to nominate some representatives
of workers at any suitable moment. They have not even given this parti-
cular right. They have not seen to it that they are properly represented
on it. Therefore, I very strongly protest against this one-sided representa-
tion that is sought to be provided on this particular Board, for these mine
owners alone.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Sir, there is great force in what my Hcnourable friends,
Mr. Joshi and Mr. Ranga, have said that there ought to have been some
-one to represent the miners as they call by the new extension of section
10 of the Act of 1923. There should be somebady to represent the safety
of the process of stowing; but I am unable to support the way in which
the amendment has been drafted. My Honourable friend. Mr. Joshi,
wants that one person should be appointed in accordance with sub-section
(e) of section 10 of the Indian Mines Act. My friend calls it a very simple
amendment. It would have been much simpler if my Honourable friend
had said that one person should be nominated to represent workers. But
along with that to say that the cumbersome procedure laid down in seciion
10 of the Indian Mines Act should be followed is really very difficult to
be adopted. @ We have to presuppose first of all that there are trade
unions. It may be that some mines have got trade unions, others have
not. The wording in the Act is that ‘‘two persons to represent the
intcrest of the miners who shall be nominated in accordance with the
following provisions’’. Here we say only one person to be appointed in
accordance with sub-section (e) of section 10. This makes the provision
rather ambiguous. Tnstead of two persons you say there ought to be
one person. Further on, in clause 3, it is said that if neither sub-clause
(1) nor sub-clause (2) is applicable, the persons shall be nominated by the
Central Government. I do not really approve of the policy underlying this
clause that the man may be nominated. Your objeet is that one person
should come by election. In the very beginning I said that I accept the
principle that there ought to be election of the person to represent these
miners. But the way in which the amendment has been drafted makes
it incomplete. It is not logical. It is not in the way in which a legal head
would put it. I do not kmow whether there is time still for my Honour-
able friend to redraft his amendment.

Mr. N. M. Joshi: You bring your amendment. 1 shall accept it.

Mr. Muhammad Azhar Ali: T certainly disapprove of the policy enunci-
ated in clause 3, that the said persons shall be nominated by the Central
Government. So far as the nomination is concerned, we have got it in
the provision itself:

“A person in the service of the Crown, appointed by the Central Government as
ChairmeBJ; } i

The Chief Inspector or an Inspector appointed by the Central Government in this
behalf.”

So already vou have got these persons to be appointed by the Central
‘Government. Why do you want somebody else to come in again by
nomination to represent the workers? Why not have somebody from the
Provincial Governments who will also be interested?

D
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We saw in the Railway administration that every day there is some
P accident or other. In Bihar it is suggested that owing to-
" sabotage those accidents occurred. If any accident happens in
mines and then the Provincial Government nominates a person to represent
it there will then be greater opportunity for the public to judge. These
are my objections to the terms of the amendment. Therefore, I cannot
support it.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is :

“That after part (v) of sub-clause (2) of clause 3 of the Bill, the following be
inserted :
‘(vi) one person appointed in accordance with sub-section (e) of section 10 of the
Indian Mines Act’.”

The Assembly divided :

AYES—5.
Aney, Mr. M. S. Laljee, Mr. Husenbhai Abduliabhai.
Banerjea, Dr. P. N. Maitra, Pandit Lakshmi Kanta.
Joshi, Mr. N. M.

NOES—45.
Abdul, Hamid, Khan Bahadur Sir. Maxwell, The  Honourable Sir
Aikman, Mr. A. ’ Reginald.
Aiyar, Mr. T. S. Sankara. Menon, Mr. P. A.
Ayyar, Mr. N. M. Menon, Mr. P. M.
Azhar Ali, Mr. Muhammad. Metcalfe, Sir Aubrey.
Bajpai, Sir Girja Shankar. ; Miller, Mr. C. C.
Bewoor, Mr. G. V. i Mukerji, Mr. Basanta Kumar.
Buss, Mr. L. C. Nur  Muhammad, Khan Bahadur
Chanda, Mr. A. K. Shaikh.
Chapman-Mortimer, Mr. T. ! Pillai, Mr. N. R.

Rahman, Lieut.-Col. M. A,
Row, Mr. K. Sanjiva.
Scott, Mr. J. Ramsay.

Christie, Mr. W. H. J.
Clow, The Honourable Mr. A. G.

Dalal, Dr. R. D
> : . : Shahban, Mian  Ghul Kadi
Dalpat  Singh, Sardar Bahadur ' Muhammad. e e
Captain. Sher ~ Muhammad Khan, Captain
Greer, Mr. B. R. T. . Sardar Sir.
Grigg, The Honourable Sir James. Sircar, The Honourable Sir Nripendra.
Hardman, Mr. J. 8. Sivoraj, Rao Sahib N.
Jawahar  Singh, Sardar Bahad ace, Vr. .
Sardar Sir. ' s gpi?ﬁe’ l?h' I(\}d Eg: N
Jehangir, Sir Cowasji. B d o Mr. V.S,
Kamaluddin_ Abmed, Shame-ul-Ulema. Yo R hammad
rl]:s' alpal Singh, Raja Bahadur. Zafrullah Khan, The Honourable Si
Lillie, Mr: C. J. W. Muhammad. - o
Mackeown, Mr. J. A. Ziauddin Ahmad, Dr. Sir.

The motion was negatived.

. ’
Mr. Deputy President (Mr. Akhil Chandra Datta): The question ig:
“That clause 3 stand part of the Bill.”
The motion was adopted.
Clause 8 was added to the Bill.
Clause 4 was added to the Bill.
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Mr. Deputy President (Mr. Akhil Chandra Datta): The question is :
“That clause 5 stand part of the Bill.”

Mr. K. Santhanam (Tanjore cum Trichinopoly : Non-Mubammadan
Rural): Sir, 1 beg to move:

“That in clause 5 of the Bill, after the word ‘collieries’, occurring in the fifth
line, the words ‘in British India’ be inserted.” ’

This is more or less a formal amendment. As the clause stands,
collieries may be situated in British India or outside it. Suppose there
is a company established in British India which owns a mine in a Native
State. Has it to pay cess under clause 6 on all coal imported into British
India or under this clause on all coal raised and despatched from that
colliery? 1 do not think there is any intention of collecting cess on all
coal manufactured in that colliery and so I want to make the position
perfectly clear. T think it is a drafting slip and my amendment is to
rectifv that slip.  Sir, T move.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is :

“That in clause 5 of the Bill, after the word ‘collieries’, occurring in the fifth
line. the words ‘in British India’ be inserted.”

The motion was adopted.

Babu Baijnath Bajoria (Marwari Association: Indian Commerce): Sir,
I move: .

“That in clause 5 of the Bill, for the words ‘four annas’ the words ‘three annas’
be substituted.”’

This Bill has been causing a good deal of apprehension among the
colliery owners and specially the small colliery owners and owners of low
grade coal collieries, i.e., second class or inferior coal, because they have
been thinking ,and quite rightly so, that this cess of four annas will be
too burdensome for them. The price of inferior coal is only Rs. 2 or
Rs. 2/8/- per ton ex-colliery; and this cess of four annas will mean about
20 or 25 per cent. ofl the value of the coal at the colliery.  Sir, the Indian
Colliery Owners’ Association have made a strong representation to Gov-
ernment signed by 134 colliery owners protesting against this cess; and
the Federation of Indian Chambers of Commerce have also opposed this
cess on a level basis on all the collieries. Sir, 1 do not want to speak
long on this because it is an agreed amendment, but I would suggest that
three annas also will give Government something like 85 lakhs which is
more than sufficient for their purpose. Sir, I move.

Mr. Deputy President (Mr. Akhil Chundra Datta): Amendment moved:

“That in clause 5 of the Bill, for the words ‘four aunas’ tne words ‘three annas’
be substituted.”

The Honourable Slr Muhammad Zafrullah Khan: Sir, I am prepared
to accept the amendment. )

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is :

“That " in clause 5 of the Bill, for the words ‘four annas’ the words ‘thrse annas’
be substituted.” : '

The motion was adopted.
D2
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Mr. Deputy President (Mr. Akhil Chandra Datta): The question is :
“That clause 5, as amended, stand part of the Bill.”

The motion was adopted.
Clause 5, as amended, was added to the Bill.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is :
*“That clause 6 stand part of the Bill.”

Mr, K. Santhanam: Sir, I move:

“That in clause 6 of the Bill, for the word ‘may’, occurring in the third line, the
word ‘shall’ be substituted.”

Sir, as the provision stands, clause 6 is not automatic. That is, they
might not put a cess on coal raised in Indian States imported into British
India: and if amendment No. 28 is accepted in regard to coal imported
from any foreign country also. I understand that it is the intention of
the Government to put in this import duty whenever the cess is in opera-
tion; but the clause, as such, is purely optional and, therefore, I want to
make it automatic by this amendment. I understand that there are some
difficulties: for instance, if Indian States levy a cess then that coal may
have to bear two cesses; and it is to obviate that difficulty that they have
put in ‘may’ instead of ‘shall’. I should iike to know from the Govern-
ment what exactly is their intention; and if they are prepared to accept
amendment No. 27 which provides for the contingency, I shall be able
to decide whether I should press this amendment or not.  Sir, I move.

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:

“That in clause 6 of the Bill, for the word ‘may’, occurring in the third line, the
word ‘shall’ be substituted.”

The Honourable Sir Muhammad Zatfrullah Khan: Sir, the word ‘‘may’’
has been designedly used in the clause . The intention is that with regard
to collieries situated in Indian States it might be possible to come to some
arrangement with the States concerned by amicable adjustment, that is,
they may be persuaded to levy an equal rate of cess on coal raised from
their coilieries; and in that case it will not be necessary to levy a cess
on such coal entering British India; but where this becomes necessary
Government have every intention of levying it. If the clause made it
obligatory then any kind of adjustment by persuading the States would
be out of the question.

An Honourable Member: What about the imports of foreign coal?

The Honourable Sir Muhammad Zafrullah Khan: We shall accept
amendment No. 23.

Mr. K. Santhanam: What about amendment No. 27?

The Honourable Sir Muhammad Zafrullah Khan: The Government are
not willing to accept it: they want the position to remain as it is in the
clause, with the intention that if they fail to persuade any State in the
manner explained then they will put on the cess.
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Mr. K. Santhanam: Sir, I ask for leave of the House to withdraw my
amendment.

The amendment was, by leave of the Assembly, withdrawn.

Babu Baijnath Bajoria: Sir, I move:

“That in clause 6 of the Bill, after the words and comma ‘under section §,',
occurring in the fifth line, the words ‘imported into British India from any fereign
country or’ be inserted.”’

Sir, I am glad that this amendment also is acceptable to the Govern-
ment and to the House. The effect of this amendment will be that there
should be a levy of an equal amount of cess om all coal imported from
outside the country into India so that Indian coal may not be under a
handicap. Sir, I move.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That in clause 6 of the Bill, after the words and comma ‘under sectiou 5,’,
occurring in the fifth line, the words ‘imported into British India from auy tor:gn
country or’ be inserted.”’

The motion was adopted.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That clause 6, as amended, stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added tq_the Bill.

Clause 7 was added to the Bill,

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That clause 8 stand part of the Bill.”

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: Mu-
hammadan Rural): Sir, I move:

“That in part (i) of sub-clause (I) of clause 8 of the Bill, after the word
‘administration’ the words ‘and the furtherance of the objects’ be imserted.™

This is only a formal amendment and there is nothing important in
it. We are collecting this cess and naturally it ought tc be spent in fur-
therance of the object for which the cess is levied.

The Honourable Sir Muhammad Zafrullah Khan: Sir, I accept the
amendment.

.. Mr, Deputy President (Mr. Akhil Chandra Datta): The question is:

~ “That in part (i) of sub-clause (I) of clause 8 of the Bill, after the word
‘administration’ the words ‘and the furtherance of the objects’ be inserted.”’

The motion was adopted.
Dr. Sir Ziauddin Ahmad: Sir, T move:

“That part (iii) of sub-clause (7) of clause 8 of the Bill be omitted.”

This is quite unnecessary now because this will come under the rules
which the Government of India will frame under this. Sir, I move.
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The Honourable Sir Muhammad Zafrullah Khan: Sir, 1 accept the
amendment.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That part (iii) of sub-clause (I) of clause 8 of the Bill be omitted.”
The motion was adopted.

The Honourable Sir Muhammad Zafrullah Khan: Sir, may I at this
stage move two consequential amendments to this clause? The first is as
follows: I move:

“That at the end of sub-clause (I) (i) of clause 8 of the Bill, the word ‘and’ be
added.” *

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That at the end of sub-clause (I) (i) of clause 8 of the Bill, the word ‘and’ be
added.”

The motion was adopted.

The Honourable Sir Muhammad Zafrullah Khan: The second is this.
I move:

“That at the end of sub-clause (I) (ii) of clause 8 of the Bill, the semi-colon and
the word ‘and’ be substituted by a full stop.”

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That at the end of sub-clause (J) (i7) of clause 8 of the Bill, the semi-colon and
the word ‘and’ be substituted by a full stop.”

The motion was adopted.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
‘“That clause 8, as amended, stand part of the Bill.”
The motion was adopted.

Clause 8, as amended, was added to the Bili.
Clause 9 was added to the Bill.

Mr. Deputy President (Mr. Akhil Chandra Datta): "The question is:
“That clause 10 stand part of the Bill.”

-

Mr. N. M. Joghi: Sir, I move:

“That in clause 10 of the Bill, the words and brackets ‘(except sub-section (7) of
section 11 thereof)’ be omitted.”

Sir, before I give my reason for this amendment, 1 would like to draw
the attention of the House to what the exact meaning of the amendment
is. 1 would, therefore, draw their attention to the wording of section 10
and point out to them that section 10 proposes that, when an Inspector
issues an order under sub-section (3) of section 9 of this Bill, for the
sake of procedure of this Order, sub-sections (3) to (6) of section 19 shall
apply. Now, sub-section (3) of section 19 says:

““Where an order has heen made under sub-section (2) by an Inspector, the owner,

agent or manager of the mine may, within ten days after the receipt of the order,

a[.-:i)eal against the same to the Chief Inspector who may confirm, modify or cancel the
order.”’
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1f an order is made by an Tnspector, an appeal is provided to the Chief
Inspector. Sub-section (4) says:

“The Chief Inspector or Inspector making a requisition under sub-section (1) or
_an order under sub-section (2), and the Chief Inspector making an order (other than
an order of cancellation) in appeal under sub-section (3), shall forthwith report the
same to the Central Government and shall inform the owner, agent or manager of the
mine that such report has been so made.”

This requires the Chiet Inspector or the Inspector to make a report to
:the Government. Then sub-section (5) says:

“t(5). If the owner, agent or manager of the mine objects to a requisition made
tnder sub-section (I) or to an order made by the Chief Inspector under sub-scction
(2), or sub-section (3), he may, within twenty days after the receipt of the notice
containing the requisition or of the order or after the date of the decision of the
appeal, as the case may be, send his objection in writing, stating the grounds thereof,
to the Central Government, which shall refer the same to a Committee.”

Sir, this sub-section provides that if the owner, or agent or manager
of a mine disapproves of the order made by the Chief Inspector, then the
owner, or agent or manager may approach the Government of India, and
the Government of India may refer that matter to a Committee. Then
sub-section (6) says:

“Bvery requisition made under sub-section (I) or order made under sub-section (2),

or sub-section (3), to which objection is made under sub-section (5), shall be complied
with pending the receipt at the mine of the decision of the Committee."

Well, Sir, this last portion is not of much consequence to my amend-
ment. What this section, therefore makes clear is this, that when a Chief
Inspector issues an order,—he does that for the safety of the inine as pro-
vided for in sub-section (3),—if he issues an order that a particular mine
should be sand stowed, the agent, manager, or the owner may approach
the Government of India saying that the order is unjust or unfair and the
Governruent of India mayv, in their discretion, refer the matter to a Com-
mittee, and this section also provides that except sub-section (I) of sec-
tion 11 all the other provisions of the Indian Mines Act, 1923, affecting
Committees appointed for the purposes of that Act, or relating to disposal
-of references made to such committees, shall apply mutatis mutandis. So
sub-sections (3) to (6) of section 10 shall apply as also all the sections of the
Indian Mines Act which concern this matter but the Government of India
in their wisdom consider that the provisions of the Indien Mines Act shall
not apply to one matter, and what is that matter? It is a matter which
relates to the constitution of a Committee. Now, Sir, I do not know why
the Government of India should make almost everv section of Indian Mines
Act concerning this subject applicable, but the constitution of the com-
mittee will be different . . . . .

The Honourable Sir Muhammad Zafrullah Khan: Because the consti-
tution of the Committee is provided for in the Bill.

Mr, N. M. Joshi: The Honourable Member savs that the constitution
of the Committee is provided for in this Bill itself. My point is, when we
have got a constitution of the committee framed ready made, why do you
add one more section to this Bill? A Committee has been provided for
‘bv the Indian Mines Act. Government by a special provision omit that
part and add one additional part and constitute a Committee. The Hon-
ourable Member should have explained whv a special provision is neces-
-saryv to constitute a committee. My amendment. therefore, proposes that
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the committee as provided for by the Indian Mines Act shall be the Com-
mittee for this purpose. What is the object of this Committee? This
clause makes it quite clear that this Committee will hear appeals against
the decision of the Chief Inspector of Mines. If the Chief Inspector of
Mines suggests that a particular mine should be sand stowed, and the
owner or agent or manager of that mine thinks that the mine does not
require to be sand stowed, the owner, agent or the manager approaches.
the Government of India, und if the Government of India think that the
matter should be referred to a Committee, the Government of India will
refer that matter to a Committee. Therefore, Sir, this Committee will be a
committee which will hear appeals against the decision of the Chief In-
gpector of Mines as to whether a particular mine should be sand stowed.
Sir, the Indian Mines Act provides a Committee for this very purpose by
section 11. The constitution of that Committee is a much simpler one,
and T may say, a very adequate one or a very proper one for the purposes
for which this Committee is to be constituted. The constitution of the

Committee as provided for by the Indian Mines Act is such that there
shall be:

“A Chairman nominated by the Central Government or by such officer or authornty
as the Central Government may authorise in this behalf, a person nominated by the
Chairman and qualified by experience to dispose of the question referred to the
Committee, and two persons of whom one shall be nominated by the
owner, agent or manager of the mine concerned, and the other shall be nominated by
the Central Government to represent the interests of the persons employed in the-

mine.”’

The Committee is to consist of four persons, one, the Chairman nomi-
nated by the Government, another expert nominated by the Chairman,
and two other persons, one representing the employers and one represent-
ing the miners. 1 would like the House to mark the constitution of this
Committee. Here, in the constitution of this Committee also the Gov-
ernment of India and the Legislature have provided that labour shall
receive equal representation with the employers. I would like the House
to note this fact that when a Committee is to be appointed to hear an
appeal against a decision of the Chief Inspector of Mines, in the first place,
the Government is represented by two members, half the Committee, the
Chairman having a casting vote, so that the Committee by its constitu-
tion is a sort of an impartial one because Government have got two repre-
sentatives, one of whom is to be the Chairman. The Government have the
majority on that Committee. T want that point to be noted. Secondly,
there are two members one of whom is an emplovers’ representative and
another is labour representative so that labour has the same representa-
tion as the employers. In this connection I would like to draw the atten-
tion of my friend, Mr. Azhar Ali, that in the ease of the appointment of
this " labour representative there. will be no difficulty because in the first
place the constitution of the Committee laid down in the Indian Mines.
Act is ready made, and secondly, labour representative here is to be
nominated by the Central Government, and there is mo difficulty about
election at all. So, T hope my Honourable friend and the great Pai't_v with

which he works will support my amendment on this occasion at least on
that ground.

T feel that the proposal made by the Government of India is wrong in
principle. The Committee is appointed to hear appeals against an officer
appointed by the Government of India to look after the safety in coal
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mines. 1 can understand an appeal being made to an impartial body and
it is for that reason that when questions as regards safety are to be
decided and an appeal is to be made against an order of the Chief Inspector
of Mines, the Legislature has provided that that Committee shall have an
impartial majority. The Government will have a majority on that Com-
mittee. That was properly provided for by the Indian Mines Act, the
reason being that, if there is to be an appeal against a decision of the
Chief Inspector of Mines, that appeal must be decided by an impartial
body. Unfortunately, the Government of India on this occasion did nob
like to protect, I may say, the dignity of the officer whom they appoint
in order to look after the safety of the Indian mines. I have never seen
any provision anywhere else where the Government of India have provid-
ed that an appeal against the decisions of their own officers shall be decid-
ed by a body on whom one of the interested parties shall have a majority.
It is for that purpose that I should like the Honourable Members to give-
?‘:’ﬁle attention to the constitution of the Committee as provided by this
ill. :

The Cowmittee, according to this Bill, is to consist of six members, of
whom one shall be the Chairman appointed by the Government. There
shall be one representative of labour nominated by Government. Then
four representatives to be selected by the Chairman out of a panel nomi-
nated by employers. I would like the House to note this fact that out
of the six representatives who form that Committee one shall represent
Government, one shall represent labour, and four shall represent. th.e em-
ployers. I would like any Member here to show me the constitution of
an appellate tribunal against the decision of a Government official—a body
consisting of people who are interested in the matter of the appeal. The
appeal against the decision of the Chief Inspector of Mines is to be made
to & body in which the employers are predominantly represented. What
is the use of sending an appeal to a body on which the employers are re-
presented by four members out of six? I do not know why the Govern-
ment of India should have done this. They have never allowed appeals
against decisions of their own officers to a body of people on whom the
people interested in the matter of the appeal are predominantly repre-
sented.- The fact of the matter is this. The Government of India, as at.
present constituted, are unwilling to displease certain interests. The main
interests to be displeased in this matter are the coal owners, and out of
‘the coal owners who form the predominant portion? The European Block
here. The European Group in this House represents the main part of the
coal industry.

An Honourable Member: No. ~

Mr. N. M. Joshi: Yes. I say ves. The main portion of the coal in-
dustry is owned and managed by the British interests.

An Honourable Member: No.

Mr. N. M. Joshi: Yes. How can the Government of India—we have
learnt very recentlyv—how can the Government of India displease the Furo-
pean commercial and industrial interests in this country? Therefore,
they have gone out of their way to provide a new constitution for  this
Committee. The Committee is alreadv provided by the Indian Mines Act.



3244 LEGISLATIVE ASSEMBLY. [3rRD ApriL 1939.

[Mr. N. M. Joshi.]

But that Committee is no good for the Government of India because on
that Committee the European interests have not got a majority. The
mine owners must have a Committee in which there will be people who
will be against sand stowing. That, in my judgment, is the first reason
why the Government of India have provided for this new constitution of
the Committee. Theyv are afraid of displeasing the Furopean interests in
this country; we have learnt that. But, Sir, the Europeans are also clever
people. Of course, they are ruling over a large part of the world, not
without some cleverness. No doubt, the Government of India is on
their side, it is their Government; as a matter of fact, if you ask me, the
Government of India is merely a tool in the hands of the British industrial
interests in this countrv. The masters of the Government of India are the
European Group in this House and the Government of India is a mere tool
and a slave of that Group. But, Sir, the Government of India or the
Governor General mav not alwavs use his powers of certification if the
Legislature does not approve of the Committee as thev wanted. The
trade agreement is very important and they will certify, but coal mining
Bill, perhaps the Governor General mav not certify.

An Honourable Member: How do you know?

Mr. N. M. Joshi: I know it. Then, Sir, the European Group, being
verv clever, took the Indian interests with them. There are a few coal
mines owned by Indians.

An Honourable Member: Many.

Mr. N. M. Joshi: They may be many but they are not large. The
total amount of the industry is mostly in the hands of the Europeans.

‘They tried to take the Indian mine owners with them but the Euro-
peans first served their own purpose. They told the Government of
India *‘there are certain conditions which we won’t accept, the first condi-
tion being that there will be no differential rates for Indian mine owners’'.
The small Indian mine owners who produce bad coal must be taxed at the
same rate as the BEuropeans. The Government of India were willing to
pay that price to the European Group. They said ‘‘No, the Indian mine
owners will pay the same rate, although their coal may be bad and the
risk small”.

Mr. A. Aikman (Bengal: European): The risk is much greater.

Mr. N. M. Joshi: The risk is small in those mines in which you don’t
go down by lifts. Your mines are deep and the risk is greater. If you
take the census of the people killed in the mines, you will know. The
European Group gain their cbject by saying that the Indian mine owners
shall pay at the same rate. Having done that, thev tell the Indian mine
owners ‘‘My dear fellows, what is this labour and why should it be repre-
sented. We are all capitalists. We don’t risk our lives’’. Now. Sir, T
do not want the owners to suffer from coal explosions and, naturally, the
owners do not suffer. The Indian mine owners and the European mine
owners come together and say ‘“Why bother. Let there be no representa-
tive of labour on the Committee. Let us have a committee on which we
shall have a majority. You will have two and we will have two’’.



THE COAL MINES (STOWING) BILL, 3245

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Have
you got any evidence of this conspiracy between the Indian and Furopean
amine owners? .

Mr. N. M. Joshi: Appoint a court and I shall show the evidence.
The Honourable Sir Muhammad Zafrullah Khan: This is the court.

Mr, N. M. Joshi: This is not a court. They persuaded the Indian mine
owners to join in a common cause and tell the Government of India ‘“‘By
all means have this Bill but we know how to kill your Bill. Let your
Chief Inspector do anything he likes. We shall make an appeal against
‘that order and that appeal shall be heard by a tribunal in which both of
us will have a majority’’.

Sir Cowasji Jehangir: Who are the representatives of Indian iine
owners in this House?

Mr. N. M. Joshi: Ask the Congress Party and the Muslim League
Party? Theyv are speaking on behalf of both. It is the combination of
the Indian and European mine owners that made this pact with the Gov-
ernment of India. They said ‘‘You may be our slaves but all your officers
are not our slaves. There mayv be some officers who are independent’’.

%ll honour to them. The mine owners feared that all officers may not be
slaves.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): Under
those slaves.

Mr. N. M. Joshi: Yes, under those slaves. There are some in your
Party who are not also slaves. The European and Indian mine owners
went to the Government of India and said this . . . . -

Mr. Muhammad Azhar Ali: We don't come into the picture.

Mr. N. M. Joshi: ““We shall both have a majority. Let the Chief
Inspector say what he likes. We shall make a trade union."

Sir Cowasji Jehangir: With Mr. Joshi as leader?

Mr. N. M. Joshi: There are some trade unions of which I shall not be
ashamed to be the leader but I shall be ashamed of this trade union. They
will form a trade union and every decision of the Chief Inspector of Mines
will be reversed. That is the whole object of the Government of India con-
stituting this committee. The object of the Government of India is
served. A Bill is passed. It is in the hands of the coal owners to spend
the money or not. Therefore, neither the Indian coal owners nor the
European coal owners are afraid of this Bill. Then they went to the Gov-
ernment of India and said ‘‘If you want a measure to give effect to the
Coal Mining Committee, we shall help vou to pass this measure and we
will see to it that this measure is a dead letter. Not much need be done
and if anyvthing has to be done, it will have to be done with our consent’’.
1 may be told by some Pundits in this House that the Government may
have the right to hear an appeal. May be, hut when a committee like this
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comes to a decision, will this Government of India dare to reverse the
decision? That is not possible. Moreover, the real danger is this. Not
only have the British and Indian coal owners joined together but it was
stated by the Honourable Member in charge that some pact, (I think that
was the word used) was arrived at in this House . . . .

The Honourable Sir Muhammad Zafrullah Khan: That was the under-
standing on the basis of which the Bill was framed.

Mr. N. M. Joshi: T am glad that there was no pact. The Congress
Party is free to vote as it likes and also the Muslim League-Party is free
to vote as it likes.

Sir, I thought, however . . . . .

The Honourable Sir Muhammad Zafrullah Khan: I have merely
explained the expression that I used. The Honourable Member referred
to that. I said there was an understanding to which I referred when I
was speaking. There have been certain agreed amendments, no doubt.

Mr. N. M. Joshi: T am glad to hear that there are some agreed amend-
ments, that there is some collusion. That much is true, that there is
some collusion, between the Government of India, the Congress Party, the
Muslim T.eague Party, the European Group—I do not know if also between
them and the Nationalist Group because they voted with me—and these
have come to an understanding, an agreement, to use the Honourable
Member’s phrase, T would say that they have arrived at a collusion that
‘“‘let us get the cess to be reduced, and this labour representation in these
small matters we shall throw out’’—that is the collusion. I am very sorry
that in this House such an ‘‘agreement’’ is arrived at without consulting
the labour interests. After all, the rate of cess is mot the only matter in
this Bill. The cess is necessary. I agree that it is an important thing. It
is to the interest of the European Group, it is to the interest of the Con-
gress Party—which represents the Indian owners—and it is to the interest
of the Muslims League Party which represents,—I do not know whom.

Well, Sir, permit me to say a word about the Muslim League Group.
Generally speaking, my friends of the Muslim League try to protect
Muslim interests and very rightly they represent the Muslim population,
and I think it is their duty to protect the interests of the Muslim popula-
tion and if I were in that place I would do the same thing. Now, in this
Bill, by opposing my amendments, whose interests are they protecting?
That is what I want the Members of the Muslim League Group to tell me.
In my previous amendment my Honourable friend, Mr. Azhar Ali, said
that if my amendment had not provided for election he would have sup-
ported it. Sir, notice of my amendment was given about I think a month
ago. It was open to the Honourable Member, Mr. Azhar Ali, to send in
an amendinent to my amendment or to send in an independent amend-
ment so that T could have got his support and accepted that amendment
but the Honourable Member did not do it. He merely blames me why I
brought forward an amendment for a committee as provided for in the
Indian Mines Act. Sir, if the Honourable Member had been interested
in the welfare of the Indian miners, he would have given an amendment
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to my amendment. Sir, the Honourable Member did not do so. I want
to know in this Bill where are the Muslim interests to be defended except
that the Honourable Member in charge of the Department is a gentleman
who happens to be a Muslim and who is sought to be protected by the
Muslim League. Sir, is the Muslim League out to protect his interest
because he is a Muslim? .Certainly not, Sir

Mr. Muhammad Azhar Ali: On a point of order, Sir.

Is an amendment
to an amendment permitted in this House?

Mr., N. M. Joshi: Qh, yes,—not without notice. Sir, the Honourable
Members of the Muslim League are not here to protect the interests of
their co-religionist who happens to be in charge of this Bill

The Honourable Sir Muhammad Zafrullah Khan: I have no personal
interest one way or the other provided a workable scheme is evolved

Mr. N. M. Joshi: The Honourable Mewmber's interest is that the Bill
should be carried. He has some interest. I would make an appeal to
the Honourable Members of the Muslim League Party that although the
Honourable Member in charge is a very important person and his interest
in carrying the Bill should be safeguarded by the Muslim League Party,
still I would draw their attention to this fact that although the number of
people working in the Indian mines, who are Muslims, is not very large,—
I admit that among the Indian miners the majority portion consists of
what are called the backward tribes and such people,—let me, however,
assure them that today in the Indian ruines there are hundreds of Mu-
hammadans. Now, whose interest are you going to protect? The in-
terest of the one gentleman sitting here who wants the Bill to be passed,
or the interest of the lives of the hundreds of Muslims who will be work-
ing in the Indian mines? I, therefore, appeal to them w» ¢onsider this
fact. I admit it is their duty to protect Muslim interests, but ‘‘protecting
Mouslim interests’’ means what?—the interest of the Honourable Member

who is a Muslim or the interests of the Muslims working in the Indian
mines?

Mr. Muhammad Azhar Ali: On a point of information, Sir, my Hoen-
ourable friend said a little while ago that he did not know whom the
Muslim League represents, and very shortly afterwards he admitted that

the Muslim League represents the Muslims. Whick of his two state-
ments ig correct?

Mr, N. M. Joshi: I think the Honourable Members ought to repre-
sent the “Muslim” interests. That they have always done it, is not my
opinion. I have seen you to represent the interests of. ‘‘wealthy Muham-
mudans”’, *‘middle-class Muhammadans™ and so on but I have not seen
you to protect the inieresls of the Muslim masses. No, definitely uo.
Therefore, Sir, I am in a difficulty, the Indian miners are in a diﬂjcu!ty,
on account of this unholy pact between the Government of India, the
European Group, the Muslim League and the Congress. Sir, my amend-
ment 18 only secking to provide for a committee as provided by the Indian
Mines Act. That committee consists of four representatives of which
there should be two representatives of Government, and miners one,
employers one, with a Government chairman so that Government will have
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a majority. This committee hears appeals agaiust the decisions of the
Chief Tnspector of Mines. This is my amendment. T am providing for
this Committee as approved by the Government of India in the Indian
Mines Act. I think it is wrong of the Government of India . . . .

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair. ]

.o to try only to placate the Kuropean interests and the in-
terests of ithe Indian mining interests. I therefore hope, Sir, that the
House will accept my amendment. Sir, you were not here at that time,
the Honourable the Commerce Member had said that I put forward my
amendment with some eloquence and persistence. But, Sir, if there is
any occasion on which I regret I do not possess any eloquence, if there is
any occasion on which I regret that I do not have any power of persuasion
it 1s on this occasion. 1f 1 had eloquence, if T had more powers of persua-
sion, Mr. President, 1 have no doubt in my mind that the amendment
which I am moving is so fair and so just that the House would accept it.
1 still hope that the House will reconsider the pact already arrived at and
keep their minds open and free and will accept my amendment.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 10 of the Bill, the words and brackets ‘(except sub-section () of
section 11 thereof)’ be omitted.”

Mr. B. Das (Orissa Division. Nou-Muhammadan): Sir, my Henourable
friend, Mr. Joshi’s long speech has been very painful to hear
from this side of the House. As a very old friend of his and as
a sympathiser of the labour movement I felt pain at the panacea which my
Honourable friend laid down that there is the Indian Mines Act, follow it
up and have no sand-stowing Bill, have no separate safety Bill.

4 P. M.

Mr. N. M. Joshi: Who said that?
Mr. B. Das: That is the idea.

Mr. N. M. Joshi: 1 did not say that. At least be truthful.

Mr. B. Das: If my Honourable friend, Mr. Joshi, had suggested not
to have a sand stowing Bill but bring it in the shape of amendments to the
Indian Mines Act, 1 would have been able to understand him. 1 know
there are Committees prescribed in the Indian Mines Act but these Com-
mittees were to look after the troubles between the labour and the capital,
and when labour had no facilities, these Committees were to look after the
welfare of the labour also. 1t was for this reason that those Committees.
came into existence. The Indian Mines Act was amended in 1923. Did
my Honourable friend, Mr. Joshi, at that time suggest that there has been
danger in the working of mines and that the rescue and safety of mines is
necessary by amendment oi the indian Mines Act? Did he himself bring
forward a Bill which would have been a more comprehensive safety Bill
than this sand stowing Bill. As one who has taken great interest in the
matter of the safety of these mines, because the mines are situated in the
provinces of Bengal and Bihar, T have visited those coal fields and T feel,
whether they are owned by the Europeans or Indians, that they are meant
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to be exploited for coal purposes. But when these mine owners will leave
these mines, the land will and wust remain with the people of Bihar and
Bengal. By his one hour speech Mr. Joshi wanted to depict all of us who
participated in the discussion of this Bill on the floor of the House or who
worked as Members of the Select Committee as having no understanding
and, therefore, we walked into the trap which was set ln my Honourable
friend, Mr. Aikman, who was also a member of the Select (' ommittee.

Mr. N. M. Joshi: Unforthnate’ly, it is true.

Mr. B. Das: Mr. Joshi has forgotten the minute of dissent signed by
myself and the Honourable the Deputy President and we suggested that
there should be two representatives of labour. We suggested an amend-
ment to section 11.

Mr. N. M. Joshi: I am proposing only one: so, vote for my amendment.

Mr, B. Das: Why don’t you vote for our amendment which will be
moved later? It is very painful to learn, Sir, that somehow we apply onr
minds in a different way. This is a Bill which is designed for the safety of
coal mines and the Chief Inspector is there on a sort of an arbitration Board.
Mr. Joshi forgets that the Chief Inspector is always a mining expert; he is
not a labour representative. Let me read clause 11, sub-clause (2):

‘“No person shall be nominated to the panels referred to in clause (&) of sub-
section (7) unless he possesses such technical qualifications as may be prescribad.”

As I understand it, the whole point of reference will be on technical
matters as has been discussed in the Indian Mining Committee’s report. I
myself-would welcome even two members nominated not by the Govern-
ment of India but by the Provincial Governments. But this arbitration has
nothing to do with the .general issues: it is concerned with the operations
of the management of these mines. So. there must be experts. Of course,
I am not referring to any discussion that arose in the Select Conmunittee,

- but somehow Mr. Joshi has got the suspicion that engineers, mine managers

and experts cannot be relied upon when they are put on an Arbitration
Committee. Somehow, Mr. Joshi thinks that the particular mine over
which the Committee wish to arbitrate will have its own manager on that

" Committee. That will never happen. The Indian Mining Asqoc:atlon

which is a European body, having one or two Indian gentlemen, will
have two representatives, but these will be chosen from a panel of several
persons. We should bear in mind that the Chief Inspector is also the
adviser of the Government of Tndia. Will he not point out that of these
eight persons, so-and-so is identified with the collieries and with the -col-
liery system of the applicant or any other svstem? Sir, I have risen to
.address the House to point out that at no stage, barring this day, and at no
time did Mr. Joshi point out that the whole idea of the stowing Bill and
the safety Bill was a combination of the Indian and European colliery
owners who wanted to hoodwink the Government. . Joshi has made
about half a dozen speeches on this subject but he never said this till he
came to this Bill except perhaps with regard to the personnel of these two
Committees, that as the Indian Mines Act laws it down, this must be the
standard of test for this sand stowing Bill. 1 would like to know w hy he
did not make such a speech when the TIndian Soft Coke Cess Committee Bill
wasg passed in this House? Why did he not raise his voice of protest against
the employers’ representatives on the Indian Soft Coke Committee? Sir,
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my Honourable friend, Mr. Joshi’s Bible is the Indian Mines Act and no
other new light can be thrown to remove the dangers to the safety of the
miners themselves. Mr. Joshi thinks that the same old antiquated Mines
Act is the only panacea for all his troubles. But I do hope, in spite of his
annoyance at some of us, Mr. Joshi will kindly bear in mind what sub-
clause (2) of clause 11 provides and he will also try to understand the
minute of dissent. that we have written and I hope that he will support the
amendment that we will move later on and that he will not be so difficult
-as he has been this afternoon.

Dr. Sir Ziauddin Ahmad: Sir, I heard a very entertaining and interest-
.ing speech from my Honourable friend, Mr. Joshi, though I admit that it
was neither logical nor convineing. It was only entertaining. He accused
the Government by saying that it is a tool in the hands of fools. Before
proceeding with my speech I would just like to narrate a small proverb
which.I was just reminded of. The proverb .is that somebody said -

“Jat re Jat tere sar par khat.”’

The other man replied :

“Teli re Teli tere sar pur kolu.”

The Teli said there was no rhyme in it. The other man said: ‘It does
‘not matter, but you will die under the weight of that kolu.” That is the
point of the proverb. He did not understand what was the meaning of
the word, but as long as there was the rhyme, namely, fools and tools, it
:suited him very well. Probably he might have said that the Government
is a tool in the hands of wise men but he changed the wise men into fools
because of the rhyme and it suited him very well.

Now, Sir, he constantly reminded the Members of the Muslim League_
Whom do they represent? I know very well whom I represent, but may
ask my friend, Mr. Joshi, whom does he represent? Does he represent the

-Government who have nominated him or does he represent the labourers
whom he never sees and about whom he talks only on the floor of this
House and never outside this House? My Honourable friend is spending
most of his time between Delhi, Simla and Geneva and he gets very little
time to look after labour except to shed crocodile tears on the floor of the
House in season and out of season as it suits him. He said there is a kind
of conspiracy between European mine owners and the Indian mine owners.
I am not in that conspiracy because 1 know I am not a mine owner. I am
not consulted by them either. Let us talk something, something about
workmen and I dare say that I do not represent workmen in the same sense
in which they are represented by my Honourable friend who only speaks
of them whether it suits them or not. He does not take into consideration
what is this committee for. Here is a committee to consider the orders
passed by the Chief Inspector of Mines. Here, on the floor of the House,
two or three vears ago we discussed quite a lot about the bureaucratic
power of the Chief Mining Inspector. We also put a series of questions
about Mr. Whitworth and then .it was suggested that we should have some
kind of committee to review the orders of the Chief Inspector of Mines.
Here we have got a .committee to consider the orders passed under section

"9 (3) of the Act. I do not see any reason why there is any question either
of communal representation or labour representation or European repre-

-sentation or representation of any kind. After a good deal of consideration,
this committee was appointed to represent various categories of interest.
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I do not see any reason why we should disturb the equilibrium of this
particular committee. If we add to the number of members in one category
probably we will have to alter under other categories as well. Therefore,
this is not at all desirable. He himself accepted to delete part (iii) of sub-
clause (1) of clause 8 of the Bill in which he said that the safety of coal
mines was explicitly excluded from this particular Act. I do not see any
reason why the interest of the workmen in the mines should be explicitly
represented in equal proportion to the representation of the mine owners.
This particular committee will not have to deal with the rival claims be-
tween workmen and capitalists, between labour and the person who employs
labour. They will practically decide questions of relative importance and-
relative requirements of the mines, whether stowing would not be neces-
sary in a particular mine and what steps should be taken to ensure that
stowing is done in a proper manner. This particular committee is not to
look after the interests which Mr. Joshi has in mind. Jt looks after the
interests which are provided for in sub-clause (3) of eclause 9 of the Bill. I
oppose the amendment.

Prof. N. G. Ranga: Sir, I am rather surprised at the attitude displayed
by my Honourable friends, Mr. B. Das and Dr. Sir Ziauddin Ahmad. Sir,
I can understand my Honourable friend, Mr. B. Das, because he is over
jealous in his anxiety to protect the interest of the mine owners at any
cost. But I cannot understand the attitude of Dr. Sir Ziauddin Ahmad
who claims to represent the workers. Almost every time that he says any-
thing at all, in regard to workers, it is against their real interests. He may
be having in his mind workers of the cadre or status of Vice-Chancellors
of Universities,

Dr. Sir Ziauddin Ahmad: Professors!

Prof. N. G&. Ranga: . . . . and also Professors who are the colleagues
of Vice-Chancellors in the University. It is difficult for me to take him at
his word when he says that he represents the workers. Certainly what fell
from him this afternoon is not at all in favour of the workers.

I used to criticise Mr. Clow and Sir Frank Noyvce while they were in
charge of the department of Labour on the ground that they were not deing
as much as they could for Indian labour. I now find that the interests of
labour have fallen from the frying pan to the fire. Here is my Honourable
friend, who is a very capable and versatile gentleman, but who is more fit
to deal with business problems and businessmen than to protect the inte-
rest of poor labourers. He has shown this abundantly in this Bill. While
the other twg Honourable Members were in charge of labour, they estab-
lished this precedent of providing equal representation for both the
employers and employees as far as the mining is concerned. I can assure
my Honourable friend, Mr. B. Das, that this particular Act is not ante-
diluvian since it was last amended as recently as 1936. In this particular
Act care was taken on almost every relevant occasion to provide for equal
representation of labour and employers. The Government Members then

_representing Labour Department, Sir Frank Noyce and Mr. Clow, were a
party. to it. Now here comes the Honourable Sir Muhammad Zafrullah
Khan who wants to make a definite departure from that practice. It may
be said by him as was said by Dr. Sir Ziauddin Ahmad that here we are
not .interested so much in the specific question of safety of workers as in
the general question of interests of the whole industry. The reneral inte-
¢ests of the industry are soucht n he safegharded according to me in a
wrong way in that one sided constitution which this House already passed,,
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—that is constituting a Board in which the employers or mine owners are
over-represented and workers are not at all provided any representatiop.
That Board is there to look after the interest of the whole industry. This
sort of committee is to be appointed only when there is a reference made
to it by the Government on appeal made by any particular mine owner
or his agent or any other representative of his to the Government of India
against any order that may be made by the Chief Inspector of Mines. The
question that is to be decided by this particular committee is a somewhat
specific one concerning the particular mine and its internal conditions. I
am prepared to concede the point made by my Honourable friend, Mr.
B. Das, that it may be a very technical point to be settled but it is not too
technical enough to be considered by miners themselves. The miners.
themselves have much more technical knowledge thau laymen like our-
selves in regard to the manner in which a mine is heing worked or is to be
worked. The Government themselves have :ccepted the prineiple under-
lying that particular claim that we make by making provision here even in
this clause 11, sub-clause (c) for the representation of labour. Now. if one-
representative of labour can be there to decide a particular question which
is considered too technical, then, certainly, 1 do not see any reason why
this objection of the techuicality of any reference that may have to be dis-
cussed and decided upon should at all be raised or trotted out. Then, if
any particular reference in regard to any particular mine has to be decided
upon I do not know why the representatives of the whole of the industry
should be brought there to give a considered decision, except it be for the
purpose which is mentioned by my Honourable friend, Mr. Joshi, that they
can very well secratch each other’s back and then settle the thing and say
that all this work need not be done at all, that instead of doing 100 per
cent. of the work 50 per cent. or 20 per cent. is enough, und so on. One
may wonder what is there to be gained by this sort of avoidance of the
total amount of repair work or stowing work that has to be done. 'This
will be the advantage. If instead of spending or ordering the expenditure
of Rs. 1,000, this committee is satisfied  with an expenditure of Rs. 500, or
Rs. 200 or even Rs. 100, there is so much saving for the stowing board;
and as long as there is money at the disposal of the stowing board it will
not be necessary for the board to ask Government to continue the cess
for a year or two years. Surely, Government do net mean to say that even
if they propose to pass a rule prescribing the amount of cess that must be
levied according to section 5 it will not be possible for the trade to come to
them and represent to them that there is 80 much of excess money in their
hands and, therefore, there is no need to continue the collection of -this
cess at the same rate year after year: and, therefore, there is a case for
reducing this particular rate at any moment. Government need not .even
come to this House to ask for power to reduce the rate.of cess at adl: il
is left entirely to their own discretion: they may fix it today at two anngs
and tomorrow they may, by rule, reduce it to one anna. What is there o
prevent it? This is the particular advantage that .can be derived i -this
clause 11 as it is were to be passed. Now, instead of this what is it:that
we have asked? Let there be.one member representing the partiexdar miné
that is involved; let there be another representing labour  employed thers:
and let there be a third person appointed by Government to preside over
it; and let them decide. After they make their decision who is to-foot the
bili? Tt'is the board: not that particulur pommitiee itsel and net ever
that particular mine -owner himself. This board has got. to foot the:bilk:
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1t may be that in addition to the ordinary compulsory stowing some other
incidental or associated repairs or reforms have to be effected and to that
extent the mine owner himself has got to make his contribution. It is to
his interest to try and avoid it, and he will successfully avoid it if this com-
mittee that is proposed by Government is passed. Sir, I emphatically pro-
test against this calculated departure that Government want to make by~
means of this particular Bill from their own established principle and estab-.
lished practice of providing equal representation for both parties, at least
in so far as the mining industry in this country is concerned. Therefore,
I am in favour of Mr. Joshi’s amendment. :

Sir, I must confess that in my opinion the Honourable Member in
charge of the Bill has been less than fair to the House in rising rather too
early on the last amendment to speak and then pot having any one else on
the side of Government to answer some of the pcints that have been sought
to be placed before the House. It may be considered by Government that
in view of the provisional agreement that he has talked of which has been
arrived at between the various Leaders of Parties and himself he need r»t
care so much for the various points that may be made in this House. Sir,
I maintain that the value of the deliberations of this House depends ag
much on the votes which are given as on the various points that Honour-
able Members make on the floor of the House and the advantage that we
derive from listening to each other’s point of view and then coming to a
decision in the light of the points.that are raised in the course of the dis-;
cusgion. If on the other hand my Honourable friend is simply content with.
goming to some sort of agreement and then, afterwards, going to sleep
because in the light of that agreement everything else is goirnig to be passed:
and: he need not trouble to answer any particular point that may be raised,
then I can only say that I am sorry for him and he is wrong. -

The Honourable Sir Muhammad Zafrullah Khan: Sir, between Mr, B.
Das and Prof. Ranga I will not attempt to arbitrate. So far as Mr.
Joshi is concerned, the whole theme of his speech was that Government
are the tools and slaves of the European Group, that the European
Group have a dominant interest in the coal industry, they have entered
‘into an alliance with the Indian mine owners and then sornchow these
interests have entered intc an alliance with the Congress and the Muslim
League,—he spared for some reason or other the Nationalist Party . . .

Mr. M. S. Aney (Berar: Non-Muhammadan): Becavse I voted with
kim on one point. '

The Honourable Sitr Muhammad Zafrullah Xhan: And he says that
as.a result of all this, labour has no look-in into this matter. Now, Sir,.
assuming for a moment that his thesis is correct, what is he seeking to
do by this amendment? By this amendment he wants the committee,
defined in"section 11 of the Mines Act, to be substituted for the commit-
tee the composition of which is set out in clause 11 of this Bill. What
‘is' the composition of that committee? Two representatives of Govern-
ment, one representative of the employers and one representative of
lsboun.. New, let us see how that helps him on the basis of his own
allegations which, at any rate, so far as he is concerned, I assume he
has honestly made. Two people representing the tools and slaves of the
European Group, one representing the employers directly, that is to say,
‘the Europeans in unholy alliance with Indlan mine-ovwiters, and only one

E2
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representing labour. That is the kind of committee that he wants in
place of the committee that this Bill offers him. If he really were
honest and sincere in his criticism he ought to be much more afraid of
the committee the composition of which is set out in section 11 of the
Mines Act than of the committee the composition of which is set out in
clause 11 of this Bill.

Mr. N. M. Joshi: 1 have confidence in your officers.

The Honourable Sir Muhammad Zafrullah Khan: Then, if Mr. Joshi
has confidence in Government officers he would have this committee set
out in clause 11 with the Chairman of the stowing board who will be
appointed by the Central Government as Chairman . Then, out of
certain panels, the Chairman will have to make his selection. lLet us
hope he will do it honestly. Even Mr. Joshi admits that he will be
independent, and at any rate he cannot complain that in this particular
committee the miners are being left out altogether. They will have one
representative, no doubt again nominated by these tools and slaves of
the European interests. But his own next amendment, in case he does
not get this amendment through, is to increase that one to two. There-
fore, I suppose he has not much objection to the Central Government
nominating. The real reply to Mr. Joshi, of course, is that for the
particular function that this committee has to perform one had to depart
from the constitution of the committer as laid down in section 11 of the
Mines Act. Mr. Joshi has throughout joined issue with Government
and with ‘mine-owners, whether European or Indian, over the composi-
tion of the board and over the composition of this committee, and wantss
his representative in the manner prescribed by him on the Board and the
committee. He has also condemned the arrangement that Parties in
this House should have agreed among themselves that certain amend-
ments may be carried and certain others need not be moved. He is well
aware—he is too old a Member of this House not to know—that when a
measure is placed before the House all sorts of amendments are sent in
because on a detailed study it might appear that many of them might
make useful improvements in the measure; and when a detailed study
has been made very often compromises are arrived at: and certain
amendments are moved and accepted; and certain amendments are not
moved. There is nothing at all objectionable in that kind of arrange-
ment to which very often he has been a party himself. On this occasion
it did not suit him and, therefore, he used all kinds of adjectives for the
arrangement. Sir, I oppose the amendment.

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural): Sir, but for the charges levied by my Honourable friend,
Mr. Joshi, I should not have thought fit to intervene in this debate. It is
a pathetic sight, a very pathetic sight indeed when an individual finding
himself lost to all sense.of proportion and does not find support hides him-
self behind arguments which attribute among other things dishonesty o
people . . . .

Mr. N. M. Joshi: What other things?
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Mr. Bhulabhai J. Desai: I have great admiration for my Honourable
‘friend, Mr. Joshi, for the manner in which he reads human minds, and it
is for that reason that I have got up to address the House. In my part of
the country, we used to be told of a very distinguished individual, a pandit,
who went up to one of the assemblies where discussions used to be held:
people assembled from all over India, and a man used to get distinction by
way of being regarded as the victor in the argument. One day, one  of
these young fellows came back home, which is my part of the country, and
announced to his mother ‘I have won.”’ The mother was exceedingly glad
in fact and asked what had happened. He said ‘‘I won, because I listened
%o nobody and I believed nobody.”’ That is the kind of pandit that my
Honocurable friend is according to the formula that we have heard of in
my part of the country. I admire the protagonist even of single causes,
‘but there is a limit even to the enthusiasm, no’ to say the fanaticism, in
‘the belief in that cause. After all is said and done, in every measure
‘before this House there are provisions each one of which has its own pro-
portionate value: not that anything has no value, but it has only a pro-
portionate value; and I appeal to my Honourable friend never to say that
he is so helpless that he must needs see dishonesty in every arrangement
made in this House. My plea is not so much that whether he has done
it rightly or wrongly—he is in a position of splendid isolation and, therefore,
I will not disturb him in that peaceful position; but the fact still remains
that after all we are colleagues and we work together and, therefore, he
‘must recognise that if we are not able to follow his humours on every
amendment, borrowed either from this country or any other, therefore we
do not fall below the standard of decent honesty in public life which at
least we not only profess, but we hold.

The fact remains in this case that a question arose as to how far the
s8mall mine owners should bear the burden that they were called upon to
‘bear for the first time; and whatever my Honourable friend may think, I
must tell him that on the other hand, far from charging Government in
this case, it is they who wanted a larger mazimum and it is I, speaking
for the smaller mine owners, who asked for the reduction of that maximum.
Therefore, you cannot possibly charge them that the committee to be set
up by Government was not to be put into larger funds thar suggested by
the Government. As a matter of fact, the miner himself can exist if the
mine and the mine owner exist. But my Honourable friend can only look
at one side of the issue. The country does not exist; the mine does not
exist, the mine owner does not exist for him. I dare say, he will move
into that paradise in course of time when this country has attained a differ-
ent position: when it does, whether he will be there is s matter which we
will leave to the future. But the fact remains that those of us who do not
think either in terms of our constituency or our religion, but always of the
country at large, notwithstanding the fact that I happen to be }-etumed by
a particular constituency—and that country naturallv consists if you must
divide it of elements which may apparently be conflicting, but which need
not be.

I quite agree that there is a class of politicians who think that there is
always a constant conflict between what are called classes: there are others
who think that only one class should exist and others should pot: tl{ere are
others who think that while we exist, other classes also might exist and
co-exist on the principle of reconciliation. It is the last class to which 1
belong, and so long as I continue to belong to that, I will not be so purblind
as not to understand the problem from the points of view of all because, when
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Mr. Joshi has taken all for labour, ultimately I would find out what has’
been left for me to take and from where he would take for the labourer—
probably the labourer whom he represents will say “‘8ave me from my
friends”’. That is probably the final situation into which Mr. Joshi is
bound to be driven; and, therefore, I do appeal that while we admire his
zeal, he need not attribute even if he cannot find a better explanation, if
his astute mind is not capable of finding an honest explanation, let him at
least believe and remember that there may be things, as in Horatio’s philo-
sophy, which Mr. Joshi has yet to know: it does not follow at all that the
conclusions to which he jumps by a mere process of reasoning of his own,:
accusing everybody of dishonesty-—there is nobody else left: the mine
owners representing the European Group—the mine owners at all events so
far as they have any influenge left in the rest of the House and so far as
the State is concerned, the State; and I would like to know whether any
other except labour whom he does not represent by any process of represent-
ation is left at all. He chooses to be an advocate of labour, and he does so-
very ably; but when you say that you must remember that there are so
many sides to the question that one need not run to the hasty conclusion’
in a precipitate manner saying that evervbody who does not agree with
him for reasons which he alone knows—he will be the sole judge, the
singie judge of those reasons and other reasons of other people must be
founded on dishonesty. T regret verv much an attitude of this kind: and
particularly as T see when he says ‘I am a liberal and a moderate, and 1
am proud to be one.”” I thought thev had a sense of justice so supreme
and so high that more often than not they find reasons for honesty where
none exist even in the normal mind; but when all that credit which they
have always erjoyed of independence of thought while the rest of the
country thinks the other way, I should have thought that they at all events
would always believe that it is possible that other people differing from
them can be honest.

So far as this Bill is concerned, its primary object is to get money for
the purposes of assisting those mines where operations are necessary for
safetv. May be it is a mine co'lapse, may be it is a fire or any other acci-
dent of a similar nature: it is in the general interest to prevent it. If you
have a fire engine owned by a municipality intended for the purpose of
saving any house that may happen to be burning, is it desired that you
should be told that the rate payers are not the affected persons to be helped
and the house may be allowed to be burnt? I do expect of my Honourable
friend a little better sense of proportion in order to understand how public
purposes can be served in a general way by those who contribute to the
funds which are intended for this public purpose. What defeats me is that
mv Honourable friend forgets that if a tax is le\n'ed.on a certain bod;y qf
pébple and they provide the money for an interest which is earmarked, it is
incidentally evervbody else’s concern. I do not deny that. I do nqt deny
that human life is as much the object of this measure a8 the saving or
injury part of it;. and, as I said about the fire engine of a municipality,
who has ever sefiously argued that unless a labourer or scavenger or some-
body else is represented on a committee, it is incomplete. and WJ}l not serve
its purpose, or that they would be so nefarious or stupid or c}*lmmal that
would keep all the money and let the houses be burnt, forgetting at the
game thap the people who sit on this committee .ha‘ve interests, and tha_l_;

“if @ neighbour’s house is burning, my own house is in danger, and it mﬂ;
-easily happen that the partfcular: inBividoal coricerned: may be the nearegt
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neighbaur of the place where sand stowing operations .are carried on. Let
us, therefore, examine the problem with a proper sense of proportion, let.
us attribute a liftle more honesty even if our minds cannot conceive of that
particular honesty. Of course, if my friends sit on a jury and there he
has to give a verdict against an individual, well, I hope he is exempt from
that particular operation in so far as the juries in India are concerned,
because I rather pity the man who would appear before him, because he
will say that so long as I see no other reason, I will condemn him. That is
not the proper way to look at the matter. I do appeal to my friend that
in trivial matters he should regard the House and those who entered into-
the agreement as on the whole having given the best they could give. I
do not deny for & moment that if 1 had to frame the Bill, I might have
altered it in some respecte. but that does not mean .at all that in trying to:
do that, you should have a sterile argumnent all the time. There are always
tWo methods of apgroach, one 18 {0 see whether in a legislative measure,—
and I am emphasising the point,—because over the executive we know
what our power is and how it is being used,—but in legislative measures I
have the experience that we are able to approach the question with a sense
of .proportion to influence the judgment of those who introduce the legis-
lation, and, therefore, to ‘that extent I only plead with my friend,—I appeal
to him,—that he would do us the justice, he would do well by his colleagues
who have always appreciated his view point more than that of any others,
and he would not indulge in future in attributing motives, and that even
now he will have the large-heartedness to get up and say he did not mean
any dishonesty in this business.

An ‘Honourable Member: Sir, the question may now be put.

Mr. President (The Honourable Sir Abdgr Rahim): The question is:
“That the question be now put.”
‘The motion was. adopted.

Mr. President (The Honourable:Sir Abdur Rahim): The question now is:

“That in clause 10 of the Bjll, the words and brackets (except sub-section (7) of
section 11 thereof)’ be omitted.”’

(After calling for ““Ayes”’ and"‘bNoes”.)
The Chair thinks the ‘“Noes’’ have it.

. Mr. N. M. Joshi: ‘‘Ayes’’ have 1t

(Mr. President then asked Honourable Members who were in favour of

the amendment .fo.rise .in their seats:)

Mr. N. M. Joghi: May I request that this division may be noted?
Mr. Presidgnt (The Honourable: 8ir Abdur Rahim): No, it is not
necessary. ’ ' o

(Then, Mr. President took the vote of the Hause by ,asking Maemb
to rise in their seats and declared that the motlon ‘wasg n{aé;;;gg) o

The motion was negatived.

Mr. PresiMent (The Honourable Sir Abdur Ra):um) The (l]uestlon
“That clanse 10 stand part of the Bill.': = i
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Mr. K. Santhanam: Sir, I want to speak on this clause. I want to-
point out that clause 10 as it has been drafted is defective in some res-
pects. It would have been better for the Government if they had not
tacked it on to section 19 of the Indian Mines Act, because I find on.
reading carefully section 19, the scheme of that section is.........

Mr. President (The Honourable Sir Abdur Rahim): Is there any
amendment ?

Mr. K. Santhanam: No, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Does the Honour--
able Member want to oppose this clause?

Mr. K. Santhanam: I want to suggest certain things, and point out
certain defects which may be remedied by rules, and this is the only
opportunity.........

Mr. President (The Honourable Sir Abdur Rahim): There is another-
clause for the making of rules in connection with which the Honourable
Member can suggest what he desires.

Mr. K. Santhanam: No, Sir. There is no other clause. The scheme
of section 19 is that the order issued by an Inspector or a Chief Inspector
should be carried out unless on an appeal to the Committee in the case
of a requisition under sub-section (1), there is a stay of proceedings, but
against other things there is no stay at all. Therefore, when there is uo
order for staying operations, what is the mine owner to do? According to
the section as it stands, he has to carrv out that order, and it is illogical.
If it is a case of mere abstention, then he can abstain, but if it a case of
positive action, how can a man carry out the stowing operations and then
appeal.  Therefore, provision for stay is absolutely essential in a scheme
of this sort, and, therefore, I suggest that the Government should take
steps either to put in proper provisions for that purpose or to rectify the
defect by taking action under the rules. This is the only point I want

to bring to the attention of the Government and of the House, and I hope
the defect will be duly remedied.

The Honourable Sir Muhammiad Zafrullah Khan: This matter will be
looked into.

Mr. Bhulabhaj J. Desai: I may point out, Sir, that I think a provisior: of
that kind is needed.

Mr. President (The Honourable Sir Abdul Rahim): The question is :
“That clause 10 stand part of the Bill.”

The motion was adopted. v

Clause 10 was added to the Bill.

Mr. President (The Honourable Sir Abdul Rahim): The question is =
“That clause 11 stand part of the Bill.”
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Prof. N. G. Ranga: Sir, I move:

“That in sub-clause (I) (c) of clause 11 of the Bill, for the words ‘one member*
the words ‘two members’ be substituted.”

Sir, I am most unhappy on aceount of the failure of the House tg
pass the amendment that was moved by my friend, Mr. Joshi, in clause
10. Sir, I do admit that when either myself or my friend, Mr Joshi,,
plead for adequate representation for labour, we are not at all trying to
encroach upon the rights of other sections of our people. © We are onlg
anxious to see that even under present circumstances in this capitaligh
society justice should be done to labour. Even according to the theory
known as the class collaboration which has been propounded by my leader,
Mahatma Gandhi, the scales have to be held even as between the Baronef
from Bombay- and the poor miner. Even in the Mines Act, this Govern~
ment has also accepted that principle of class collaboration to give equal
representation and equal weight and equal consideration for the view point
of both these parties. It is true that I myself do not subscribe to the parti~
ocular principle. I would rather that the existing circumstances should be
reeognised that there is an eternal conflict between these two interests which
the labour is only trying to put an end to. If there is any difference of:
interest between mine owners on the one side and miners on the other,,
it is not the fault of the miners. They are helpless under the present.
system. They want to become masters some day of all these mines.
They are not today, and they recognise the status quo. The whole lot of
them will themselves become mine owners.........

An Honourable Member: How can they be?

Prol. N. G. Ranga: My friend does not know the principles under-
which the co-operative societies are run in which the same people who
manage the co-operative society are themselves the customers of that co-
operative society.  Similarly, our mines can be run in a co-operstive
fashion.  Our railways are being run by the State, and the State we
claim is representative of the nation. This State is not. but tomorrow we
expect to be ab.le to have a better State and we claim now to be having:
& better State in all these various provinces and the Governments there
are representative Governments. To that extent they are expected and
t,hgy can be expected to better represent the interests of the people than-
this G_overnment. Therefore, we are anxious that as soon as it is possible
the miners should be in complete possession and control of all these mines.
If that cannot be done directly, then indirectly, as ths Minority Report-
herg of' this Coal Mining Committee says, all these mines should be
naﬁmnahsed', and should be placed under the control, suvervision and owner-.
ship of the State, and then the miners......... '

Mr. President (The Honourable Sir Abdur Rahim): That is not the
object of the Honourable Member’s amendment.—nationalisation of mines.
‘The Chair thinks it is very far off. and the Honourable Member must con-.
fine himself to the amendment.

Prof. N. @G. Ranga: This clause, as it stands, goes against that main-
principle underlying Government policy of providing equal representation to.
all contending parties with conflicting interests. Here, provision is made.
for four members to be selected by the chairman of the Board.  Whey
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are these four members? They are all experts. They are not going to,—
thank God,—to be imported from England. -But they are experts. who
are already in the employment of some of these mine owners. They are
not other officers of the Government; otherwise, they would have said so.
They are people who are already in the employ of these mine owners,
and to that extent, just as my Honourable friend, Sir Muhammad Zaf-
rullah Khan, claimed that his officers have got to carry out his orders,
these experts employed by the mine owners also have got, according to me,
to carry out the orders of the mine owners. It may be a technical point
at issue, but they cannot be blind to the financial consequences of this and
so far as the finances are concerned, the mine owners will come in with
their interests. These people will be there. In addition to that, how
are these people to be selected? Two from a panel of eight persons nomi-
nated by the Indian Mining Association and so on. The Mining interests
are doubly assured, not only by having these people in the employ of the
mine owners, but we have also this, one from a pamel of four persons
nominated by the Indian Mining Federation, one from a panel of four
persons nominated by the Indian Coiliery Owners’ Association.  These
are four persons, and as against these four, what is the representation of
labour on this particular Committee?  Luckily my Honourable friend
and this Government at least have not maintained, as they had maintained
earlier, that there need be no representation at all for labour.  They
have conceded the principle that there should be labour representation on
this Committee. Having done that, they simply provide for one member.
Why should it be s0? Is it because miners are not considered to be good
enough to be represented on an equal footing with the others?  Certainly,
there will be no mining in the industry if there are no labourers. No
profits can be earned if there are no miners, and my Honourable friends
will have to liquidate all their things if there are no miners. This parti-
cular principle is a wrong principle, an erroneous principle, and, it is a
principle which was enunciated in those good old days of lassez fairc and the
great Adam Smith and his great grandfiathers, but as ill luck would have
it, some of our greatest brains in this country still support this principle....

- Mr. F. E. James (Madras: European): Would my Honourable friend’
allow me to interrupt him? Could he inform the House if he is going
to continue his speech till 5 o’clock?

Prof. N. G. Ranga: That is a frivolous interruption. I can only say.
that we shall not subscribe to this bad principle that labour should .be
treated only as chattel and, therefore, need not be provided with any sort
of representation, and, if at all, no such representation: as is provided for
employers and so on. It is wrong. But at its worst, even according to
the Gandhian principle of class collaboration, which according to the
Government of the day under the present circumstances is the best and
most forward policy—what they propose to do is very wrong, unjust and
one-sided.  Properly speaking, there ought to be places here for four
members on behalf of labour. But Government provide for only one..
What do I ask? I would condemn myself as a more moderate person.
than my Honourable friend, Mr. Joshi. ~Mr. Joshi has some justification
in being moderate because he happens to be President of the All-India
Trade Union Congress; I have none, no justification for being so very
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-anoderate, but knowing the temper of the House and knowing the practical
possibilities which my Honourable friend has so eloquently commended to
my attention as well as the attention of my Honourable friend, Mr.
-Joshi, and people of our way of thinking, I have only asked for one more
member on the Committee. Four on behalf of these great men, one
appointed by the Government, total five and then if my two people also
come in instead of one, it will make only seven. Out of a committee of
seven my people will have only two. Is that unfair? (Interruption).
I am just now advocating the cause of the labourers. Out of a Committee
.of seven, is it wrong, is it revolutionary, is it irresponsible, is it incon-
‘siderate for me to come here and ask for two people? (Interruption.)
Here is my Honourable friend. He is always for justice because he
believes in short staple cotton. I will make a serious appeal to members
.of all Parties in this House to consider this thing in a serious minded
manner and make this concession at least and establish the fact that after
.all they have not completely gone over to the other side.  Sir, I move.

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in sub-clause (I) (c) of clause 11 of the Bill, for the words ‘one member’
the words ‘two members’ be substituted.”

Mr. Joshi.

Mr. N. M. Joshi: As there is only one minute to five, may I request
you to adjourn now, so that I may begin my speech tomorrow?

Mr. President (The Honourable Sir Abdur Rahim): Very well.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
4th April, 1939.
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